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'present: The Hon'ble Mr.Justice R .l .Batta,
“vice=Chairmane

The Hon'‘ble Mre.

K .V.Prahladan r
Member (A). '

Learned advocate for the applicant
seeks leave tO amend the title in respect
1 by replacing the

by Chairman, Railway ‘Board. Leave toO
.ammpa is granted.

of respondent no.

¥
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1
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1
]
1
]
1

same

petail addIEbb of res-
pond&nt no.l be given in tbe title. The
*amendment to be carried. out within 15
days from today by learned counsel for
‘tha applicant.

. Thereafter, notice be ledﬁd to

11.2004.
jearned aAdvocate accepts

-rospondwntw. returnable on 22.
M. Je.LeSarkar,

|n9t1cc on behalf of respondent no.2. A

‘copy ,of the petition and other annexures

‘be furnlshed to him by learned advocate
Ifor the applicant.
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22.11.2004 Heard Mre. S. Das, learned
counsel for the applicant and Ms.
B. Devi, learned counsel for the
respondents.

The application is admitted.
Six weeks time is given to the
respondents to file written statement.

List on 7.1.2005 for orders.

. g;_/,os— ] ’ 1 ’. .
_ . /J‘,S‘Cea - W\
Y s - cprarT L . mb ‘
2. 07+014 2005 List on 10.01.2005 for orders.,
~ A ' - Member (A)
. mb | _
[ : @S“ ) L (10.01.2005  Written statement has Been £i]ed.
: List on 28.1.2005 for orders. In the
‘Q/S gx /QC_DQ ]ﬁo _ medntime, the applicant may file
M 3169/&8’\’\&%1"\4&’ _ . rejo_indei‘. if any. .
o "gatllkﬂ“ « ' o ‘ \éJﬁﬁenber (&)
.'. B +* . m’b .
t " 2841.2005 List for hearing on 3.3.2005. In
59'&%73 - &<h-- Se e~ Foliy " the meanwhile, the applicant may file
/@; rejoinder, if any.
)
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~rs leov | C
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Jl//4 | o 343,05, On the prayer of learned counsel
1{3 ' for the parties case is adjourned to 9% ’
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Hon'ble Justlce Shri - -G.
Slvara]an, V1ce—Cha1rman

Hon'ble¢Shr1 K.V. Prahladan:
Adm1n1strat1ve Member. '

Post on lO 3. 2005 for. hearlng

Eesent

g -
i
% -
[ ¢
1 S R C§§19//;§3:;
ﬁ\ggig % P ,
‘ % Membe =  vice-Chai

Vice-Chairman
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22.3.2005

for
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Member Vice-Chairman
{‘I

. present Thp Hon'ble Mr. Justice Ge.
S8ivarajan, vice~Chairman.

The Hon'ble Mre xovoprahlad-
: Administrative mmber.

appearing en behalﬁ of Mr. S. Das,
learned counse»]. for the applicant
| submits that the case may be taken up
en Thursday. accordingly. l.i.st. on

2‘003 02005 fOt hearinge 6} 7
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Order» of the Trlbunal o

Heard learned counsel for the part.iest

%Rearing cone luded. Judgment delivered in
! open Court.

0 The Q.A. is dispoded of in terms of
%the order. . ~ g7
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' CENTKALADMINISTRATWE TRIBUNAL :: GUWAHATI BENCH.
G.A. No. 227 of 2004.

DATE OF DECISION: 12.05.2005'

Sri- Kanti Kumar Das & 68 Others  APPLICANT(S) .
Mr.SDas o ADVOCATE FOR THE -
a APPLICANT(S)
- VERSUS - - |
Union of India & Ors. . RESPONDENT(S)
Ms.BDevi - | | ADVOCATEFORTHE
| | RESPONDENT(S)

. THE HON’BLE MR. JUSTICE G. SIVARAJAN, VICE CHAIRMAN.

THE HON'BLEMR. K.V PRAHLADAN, ADMINISTRATIVE MEMBER.

1. Whether Repoftefs of local papers may be allowed to see the judgment?
2. Tobe referred to the Reporter or not ?
3. Whethér_ their Lordshipswish to see the fair copy of the judgment?

4. Whether the ju"dgment is to be circulated to the other Benches?

. Jidgment delivered byHon ’ble Vice-Chairman.

I
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CENTRAL ADMINISTRATIVE TRIBUNAL GUWAHATI BENCH. _

Orlgmal Apphcatlon No. 227 of 2004
Date of Order: ThlS the 12th Day of May, 2005

THE HON'BLE MR JUSTICE G SIVARAJAN VICE CHAIRMAN

THE HON’BLE MR K.V.PRAHLADAN , ADMINISTRATIVE MEMBER.

10."
11.
12.
.13." -'
14,

15.

Sri Kaﬁti' Kumar Das
S/o Sri Tulsi Chandra Das -

‘Sri Dilip Chandra Dey

S/o Late Karuna Sankar Dey

Sri Bhabatosh Acharjee
S/o Hari Mohan Acharjee

Sri Baneswar Chékrabor"ty
S/o Manindra Chakraborty

Sri L. Appa Rao |
S/o'Sri L. Ram Loo

~ Sri ‘Sanigdr‘Das :
. S/o Sri Shyam Sundar Das

" Sri Rabi Malakar -

S/oManindra Malakar
Sri Prem Lal

' S/o Late Babin Lal.

Sri'Babul Chandra Dey

~ S/oJatindra Ch. Dey

Sri Nishaﬁ Basfor

S/o Ram Prasad Basfor

Sri Biman Bhattacharjee -
Slo Sudhxr Kr. Bhattacharjee 4

Sri Nltax Das A

. 8/o Sri Abhlmanya Das ‘

. Sri Sushil Kumar Deyr

S/o Sri Birendra Kumar Dey

Sri Haradhan Dey
S/o Umesh Chandra Dey

' Srl Monalal Chakraborty

S/o NlShl Lal Chakraborty



" 16.
17.

', S/o Tarini Kuri
18,
19.
20.
21
22.
23,
24.
25.
26.
27.
28.
29.
30.
- 31.
'32..
33.

34,

2

Sri Bishwanath Kumar Dey
S/o Prasanna Kumar Dey

Sri Narayan Kuri

Sri Kartik Malakar

S/o Late Jatindra Malakar

Sri Pijush Kanti Deb
S/o Late Prakash Ch. Deb

Sri Sajal Kanti Dey

S/o Jatindra Mohan Dey

Sri Prabir Kumar Dhar
S/o Bhupendra Dhar

Sri Rameswar Bora
S/o Late Jogeswar Bora

Sri Nigru Tanti - .
S/o Late Murali Tanti

Sri Gaurangé Majumdar

~ S/o Manoranjan Majumdar -

Sri Swapan Kumar Deb
S/o Manoranjan Deb

Sri Anil Chakréborty ‘
S/o Mahendra Chakraborty

Sri Tapan Kumar Ghose
S/o Surendra Ghose

Sri Harilal Bhagat
S/o Kapildeo Bhagat

Sri Amﬁ_@ya Rishi
S/o Ranindra Rishi

Sri Rameswar Kathar
S/o Late Sital Kathar

'Sri Babul Talukdar

S/o Debendra Talukdar

Sri Gauranga Dey
S/o Kailash Dey

. Sri Sadhu Tati
' _'S/oKriShna'Tati,

Sri Niranjanv Dutta ‘
S/o Pran Krishna
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| .‘39.
- 40.
a1,
12
43,
 44.
45,
o
47
4\48.
50.
51.
52,

53.

Sri Dulal Ch. Das
S/o of Kalipad Das

Sri Khokan Ch. Dey

S/o Nagendra Dey

Sri Babul Deka
S/o Digambar Deka

Sri Babul Dey

~ S/o Prafulla Dey

Sri Gopal Kaya

'S/o'Arma Kaya

'Sri Narayan Chandra Dey

S/o Late Hari Mohan Dey
Sri Lalit Mohan*Paul

- S/o Jageswar Paul

Sri Shiba Prasad Shyam
S/o Kanailal Shyam

Sri Sajal Dutta

'S/o Amulyg Ranjan Dutta }

Sri Sushil Choudhury

~ S/o Ramani Choudhury
Sri Paltan Mandal

S/o Surendra Mandal

- Sri Gopal Orang
S/o Janaki Orang

Sri Ranjit Debnath
S/o Srimanta Debnath - |

Eiri‘Kmhag‘eswar Bora
S/o Jonaram Bora

Sri Gopal Ch. Das
S/o Kamini Kr. Das

Sri Sugrib Tati

" S/o Santo Tati

Sri Chunnilal Gawrh

'‘S/o Ram Chandra

Sri Madhab Tati
* 8/o Jogli Tati

Sri Putul Tati



54.
55,
| 57,

58,
59,
y.eb.

 61.

: S/d Raghum'ani Tati

Sri Bagai Tati

© S/o Balbu Tati -

- Sri Judhisthir Nath
- S/o Dhirendra Nath = .

i Sibendra Chakrahorty
S/o Sri Jitendra Chakraborty

Sri Parimal Ch'a‘ndra'Dey

S/o Satish Ch. Dey

Sri Ajit Kumar Deb’

-S/o _-Kalachan'd_ Deb

Sti*i‘Durges}-l Thakur - -

-S/o Kamal Thakur

Sri Lakhan Debnath -
S/o Hargobinda Sarkar -

Sri Sweﬁan Sarkar

~ 'S/o Late Jagesh Sarkar

62.
| 63."
64.
'65;
66.
67.
68.

'69.

1.

. Sri Dulal Sarkar

S/o Late ]agesh Sarkar

er Puneswar Phukan .
S;’o Late Akaman Phukan

. Sri Maran Mazumdar

S/o Prafulla Mazumdar

Sri Kartlk Gore
S/o Dasarath Gore

Sri Subal Chandra Debnath.
S/o Late Nirod Ch. Debnath

Sri Jiban Ch. Sarkar -
S/o Late Sachin Sarkar

Sri Minash Ali

'S/o Rajib Ali -

Sri S'a.ntoo Dey

. S/o Gobinda Dey.
By Advocate Mr. S. Das -

Versus -

Unlon of Indla |

Represented by the Chanman Rallway Board
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" Rail Bhawan, Baisina Raod, New Delhi - 110 001.
2.  The General Manager (Personnel)
~ North East Frontier Railway
Maligaon, Guwahati - 781 001.

3. The Senior Divisional Railway Manager (P)
Lumding, District: Nagaon, Assam. " ..Respondents.

. By Advocate Ms. B. Devi.
ORDER (ORAL)
SIVARAJAN, 1.(V.C.) : .

‘The apphcants are stated to be Ex-Casual Lebouls worked in
the Lumdmg Division of N.F.Railway. According to them, they had

worked for quite some time in the past and thereafter they were

discharged. It is stated that the Railway Board has introduced a

Scheme for absorption of discharged Ex-Casual Labours in 1987 but it
Was_ implemented only in 1998 pursuant to circulars (Annexures B to
F). It is the case of the applicants that though they had applied for the

benefit of the Scheme before the authorities, Ehey were not given tixe

| benefxt of the Scheme. It is stated that the Rallway had prepared a llst-

of 194 Ex—Casual Workers vide Annexure -0 and they were absorbed
in the RallWay but the applicants’ cases were not considered. It is

further stated” that the applicants " thereafter s_ubmi'tted

| representaﬁons thro-uglr the association evidenced by Annexures G, H

and I, but there was no response. The applicants thereafter filed O.A.

No.140 of 2002 before this Tribunal which was dlspesed of by order

‘dated 21.5.2003 (Annexure K) with directions. Pursuant to the

directions iseued,f by this Tribunal, the applicants mahde individual
represeritai:_idhs before "i‘:he. Divisional -Railway Manager'_which were
disposed of by order dated 2522004 (Annexure-N). It is stated
therein that the Railway Board vide their letter No. E(NG) H-78}CL/2 |

dated 4.3.1987 gave chances to the discharged Casual Labourers to



IR S : \4
1=epfesent for registering their names in supplementary live cvasualv .
labour _register on' or before 31.3.1987 giving the detailed particul'ars
euch es date of bifth, date of vengagem'ent,, educatiohal qualification,
. personal mafk of identification with adequate docﬁmentary proof in |
this regard elong'with a attested copy of the Cas_uel Labou_r card and
anjr oﬂier proef of having worked as.Casﬁalh Labouf for verification ef
the grievahces of the claim for eonside;‘etion of regular absorptioﬁ in
due course and that the applieant did not do so to register -their
names at that time. It is fﬁrth'ef stated that at this distance of time it
is quite an impossible task to verify the genuineness of their claim. In
the eipcumlstances their claim could not be maintained as per rules
~and law. Thus it is}b elear from the imi).ugried order t}-1‘at the case of the
applieants on 'merits} could not be considered due to difficulty in
tracmg the old records mamtamed by the Raliways and a]so on the
'ground that the apphcants did not avaxl the opportumty afforded to
them at the earhest i.e.in 1987
2. Mr. S Das, learned counsel for the apphcant submits that the
Lrapphcants did not get sufficient opportumty and that only a. short
'perlod is glven to f‘urmsh the detalls and that the respondents in
mmﬂar circumstances had consxdered the case of sumlarly situated
,persons and gave appomtment pursuant to the directions xssued by
_ the Calcutta Bench of the Tr 1bqna1. He has placed before us a copy of
the order of the Calcutta Bench of the Tribunal dated 2.8.2060 and an
. oi‘def_ paSsed absorbing 25 Ex—Céeual Wo;kers as Khalasi on 3.2.2005
v and a'ccorai;lgly submitted -that simila}‘ freatmenl: ought to heve‘been
meted out to the apphcants also. |

3. Ms B. Devx, learned counsel appearmg on ‘behalf of Mr. S

. Sarma-, learned counsel for the Rallways, onvthe other hand, su_bmxts



Y

that the Scheme was implemented in 1987 itself by way of inviting the
" details of Ex-Casual Labours by issuing circular and that the
applicants, if they had a case, ought to :have furnished the requisite -
&etails -.to enable the respondents to consider their case also, which
has not beeﬁ dqne. Counsel further submits that at this distant time it
is not possible to verify the correctness of the details, if any, furnished
by the applicants. Iﬁ other words, her submission is that their claim ig
-highly belated.
4.  We have considered the rival submissions. We find some merit
irl‘ ‘the submission of Ms. B. Devi, learned counsel representing
‘Mr.S.Sarma, learned counsel for the respondents. Respondents have
rejected the claim of the applicants on the technical grounds that the
applicants did notlapply in time i.e. m 1987-itself a_nd there is.
difficulty in verifying the correctness of the details furnished by the
applicants at this distance of time. In the normal course this
application should have beén rejected on the ground of inordinate
delay and for the reasons stated by the respondents. However, sincé
the applicants have placed before us a copy of the order dated
3.2.2005 giving appointmeni: to 25 Ex-Casual Labours pursuant to the
diréction issued by the Calcutté Bench of the Tribunal, I direct the
applicants to make fresh indijéidual representations with all the detaifs
required to be furnished and mentioned in the impugned order along
with copies of the order of the Tribunal dated 2.8.2000 and order
dated» 3.2.2005 issued by vthe Railway before the competeni:
respondent within a period of six weeks from today.. If such individual
representations are filed with necessary details and the copies of the
orders as directed are received, the same must be duly co_nsidered

_ with reference to the Scheme and appropriate orders be passed



Q)\ .

withiﬁ a p'eriocf of three months thereafter. If the orders dated

3.2 2005 was passed in the case of sxmllarly situated persons i.e. if

‘ those persons were also Ex-Casual Workers who dld not furmsh the

required details-in 1987 pursuant to the. cn'cular issued by the
RailWéy Board and they had filed O.A. after long lapse as in»'the case
of the applicants, certainly the applicants, if they do satisfy the

requirement of the Scheme, are also entitled to the same treatment.

This will be borne in mind while passing the order ~disposihg‘ of the

' representations to be filed by the applicants as directed herein above.

5. ~ The O A. is disposed as above.

6. Apphcants will produce copy of this order along with theu‘

mdmdual representatlons before the concerned respondent for

compliance. - ~ %

e e W

. (K.V.PRAHLADAN ) , ( G.SIVARAJAN)
ADMINISTRATIVE MEMBER . VICE'CHAIRMAN

BB
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IN THE COURT OF CENTRAL ADMINISTRATIVE TRIBUNAL
- -GUWAHATI BENCH.

APPLICATION UNDER‘SEC.‘

Sri Kanti Kumar Das & Others.

aee

Union of India and others.

e it el b Surme Boaes bt

TRIBUNAL'S ACT, 1985.

0.A. NO. QQ'?— /2004,

-Versus—

"% "

Applicants.

Fespondents.

LIST OF DATES -

19 OF THE ADMINISTRATIVE
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2. 19.6.81
3.2.79

-

Group of Ex~Casual
labourer engaged prior
to 1981. Applicants of
this petition, indica-
ting their period of
service & place af
work.

Copy of Dlsnharge
Certificates and
applications submitted
before the authorlty
by twa applicants for
ready reference of the
Tribunal. All the
applicants have similar
documents and craves
leave tao submit the
same at the time of
hearing,if necessary.

Circular dtd.4.12.98
issued by General Mana-
gev(P),N.F.Fly. regar—
ding screening & pasting
of Ex—Casual labourer.

" P Series

3 Series

Contd...p/= -

PAGES.
23-26 ;
:
"
82~91 «
T
{
g
b
{
2728
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4. 9.10.98 Circular issued by C " 29-31
Railway Board rearding
screening and reengage~
ment ‘'of Casual/Ex—casual
labourer. -

L]

5. 8.9.2000 Circular by N.F.Rly. D - 32-34
S regarding’ regularisation '
and screening of Casual/ -
Ex—-Casual labour. By this
circular the the concer-
ned authorities have been
directed to thoraugh
review of the candidates/
ex—casual labourer.

6. 15.3.2001 Circular of N.FW.Rly. E ‘3540
' . regarding absorption in : .‘

' Railways of ey~Casual

. labourer.

7. a .- Letter from Railway. ' F 41-48
: Board regarding the mod- '
alities of engagement of

: v/// ex~Casual labourers in. -
: -~ response to a representa- . v

“tion of the Union.

8. 25.2.93 List of Ex-casual = 0 74-81
: " v labourers already appr _
ointed by the N.F.Rly., SN <
Lumding Division, who '
are all 51m11ar1y
situated labourers that
~af the applicants. .

5. 21.5.03 Order passed by the - K  B1-66
V//’ Hon'ble C.A.T,Guwahati :
Bench in 0.A.140/2002.

10.23.7. 03 Correction of Typogra- L &7-68
: phical error in the order ’
dated 21.5.03 in O.A.
140/2002. ‘

Contd...p/~
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11. 25.6.03 Representation submitted M £9-70
: by the applicants in terms
of order dated 21.5.03
(Document—Kl. :

12. 25.2.04 Letter/order dated , N 71-73
‘ 25.2.04 issusd by the
authority, General
‘Manager ((P), N.F.
Railway rejecting the

representation of the
applicats nullifying the
arder passed by this |
Hon'ble Tribunal which
amounts to non-compliance
of the order.

13, Ground of relief '~ Paragraph " 17-18
- H

EY

14. Relief sought - Para-K  .20=21
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vAPFLICATIBN UNDER SECTION 19 OF THE ADMINISTRATIVE
TRIBUNAL'S ACT, 1985

0.A. Ng.iil§9- /2004

Shri Kanti Kumar Das and cthers ...  Applicants.
~Versus~
Unicn of India and others. e Respondents.
INDE X
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......_...-......,'......-._.._..........».-................................_.__.........__..._,..”......_....—.............__............._._._..........._......m......—.....,

im' Application. o 1-22

2. List of Applicants alang v 23-26-
with the date of engagement
and date of discharge.

3 Type copy of, the Circular _ "“B" 27-28 .
N RECT-884/E/57/0 PE.XIIC) ’ o
dated 4.12.98 issued by the
General Manager (P2, N.F.

- Railway, Maligacn.

. T Type copy of the Circular. g - 2931
: - No.EC(NGXILI/398/CL/32 dtd. ' R :

¢ 9,10.98 issued by the Railway -

- ‘Beoard, New Delhi.

5. . Type Copy of the Circular c D" 32-24
s " NoJE/41/CLCEY/PE-11, dated | 3 ‘
‘8.9.2000 issued by the '

General Manager (F), N.F.

Railway, Maligaon. -
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Type copy of the Circular
HO:RECT-914. '

N E/F7/70 P.XITD) dated
15.3.2001 issued by the
General Manager (P2, N.F.

_ Railway, Maligaon.

Capy of a letter dated.
21.10.99 from the Ea11Way
Buard.

Type copy of the representa-—
“tion dated 12.5.2000 submitted

by the applicant’s Asscciaticon

before the Respondent No.3,
Divisional Fly. Manager,
flumding. -

Type copy of the Representation
dated 9.2.2001 submitted by the
Applicant’s Association before
the Respondent No. 3, Dlv151una1
Rly. Manager, Lumdlng.

Type copy of the Pepres@ntatznn
dated 21.06.01 submitted by the
Applicant’s Association before
Respondent No.2, the General

" Manager (Personnel), N.F. Rly.,

Maligaon, Guwahati-1il.

Type uupy of the Reprerentatlun
dated 2.8.2001 submitted by the
appli:ant’s Association before
the Hzn'ble Minister of Hailways
(Railway Board, New Delhi.

. Order dated 21.5.02 passed by
Hon’ble CAT,

Guwahati BRench. ©

Order dated 23.7.03 passed by
Hon'ble EAT, uuwahatx Ben-h.
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Representaticon dtd. 25.6.03
submitted by the applx«ants.

Copy of the letter dated .
25.2.04 issued to one af the
applicants viz. Sajal Kanti
Dey, by the Divisional
Railway Manager (FJ, Lumding.

Copy of the list of Workers
dated 25.3.99. )

Copy of Dlscharge Certlflnate

‘and his applliatxunq af one

of the applicant 8vi Fantl

kumar Das.

-1

Copy of Discharge Fertlflcate
and his appll-at1nns~uf ane
aof the appllrant is Sa;al
Wanul Dey. )

llMll

R

"O"

F Series.

@ Series.

SIBNATUPE OF_APPL ICANT

€9-70

71-73

82-91
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74~81
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL , GUWAHATI

GUWAHATI BENCH: : GUWAHATI

0.A8. NO. 225 _/200Z,

FARTICULARS OF THE AFFLICANTS @

S5vi
S

Sri
Son

Svi
Son

Sri
Son

8Svi

Son

Sri
S Inln]

Sri
San

Sri

Son

Sri
San

Svi

Son

. Bri

Son

Sri
Son

Sri
Son

Sri

. Bon

Fanti Kumar Das, | .
of Sri Tulsi Chandra Das.
Dilip Chandra Dey,

of Late Karuna Sankar Dey..

Bhabatosh Acha%jee,

af Hari Mohan Achar jee.
Baneswar Chakraborty,
af Manindra Chakraborty.

L. Appa Fao, ,' L . /
of Sri L. Pam Lowee .

Sankar Das,

of Sri Shyam Sundar Dasc
FHabi Malakar,

=f Manindra Malalar.

Frem Lal,
of L.ate Rabin bLal.

Babul Chandra Dey,

of Jatindra Ch. Dey.

Nishan Basfor,
of Ram Frasad Rasfor.

EBiman Bhattachar jee,
mf Sudhir Er. Bhattachar jee.

Mitai Das,
of 8Sri Abhimanya Das.

Sushil Kumar Dey,
of Sri Birendra Kumar Dey..

Haradhan Dey,
of Umesh Chandra Dey.

Monalal Chakraborty,
aof Nishi Lal Chakraborty. ]

Rishwanath Kumar Dey; -,
af Prasanna Kumar Dey.

Contda...P/—-
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Sri
San

Sri
Son

Sri
Son

Sri
Son

Sri
San

Sri
S/a

Sri
S/a

Sri
Son

Sri
Son

Sri
San

Sri
Son

Sri-
Son

Sri
Son

Sri
San

Sri
San

Bri

Son

Sri
San

Sri
San

Sri
Son

Narayan Kuri,
of Tarini Kuri.

Kartik Malakar, '
of Late Jatindra Malakar.

Pijush Kanti Deb, _
af Late Frakash Ch. Deb.

Sajal Hanti -Dey,
of Jatindrda Mohan Dey.

Frabir Kumar Dhar,
of Bhupendra Dhar.

Pameswar Bora,
Late Jogeswar Bora.

Nigru Tanti,
Late Murali Tanti.

Gauranga Majumdar,
of Manoranjan Mazumdar.
i

Swapan Kumar Deb,
af Manaovrangjan Deb.

Anil TChakraborty, :

of Mahendra Chakraborty.
Tapan Kumar Ghose,

of Surendra Ghose.

Harilal Bhagat,
of Kapildeco Bhagat.

Amulya Rishi,
of Ranindra Rishi.

Rameswar Kathar,
of Late Sital Kathar.

Babul Talukdar,
of Debendra Talukdar.

Gauranga Dey,
of Kailash Dey.

Sadhu Tati,
of Krishna Tati.

Niranjan Dutta,
of Pran Krishna.

Dulal Ch. Das,
of Ha;ipad Das.

Contd...P/~
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Sri
Son

Sri
Son

Sri
Son

Sri
Son

Sri
Saon

Sri
Son

Sri
San

Sri
San
Sri
Son

Sri
San

Sri

Saon

Sri
Son

Sri
Son

Sri

~Son

Sri
Son

Sri
Son
Sri
Son

Sri
San

- Sri

Son

Khokan Ch. Dey,
of Nagendra Dey.

BRabul Deka;‘
of Digambar Deka.

Babul Dey,
af FPrafulla Dey.

Gopal Kaya,
of Arma Kaya.

Narayan Chandra Dey,
of Late Hari Mohan Dey.

lLalit Mochan Paul,

of Jageswar Paul.

‘Shiba Prasad Shyam,

of kEanailal Shyam.

Sajal Dutta, .
aof Amulya Ranjan Dutta.

Sushil Choudhury,
of Ramani Choudhury.

Faltan Mandal,
of Surendra Mandal.

Gopal Orang,
of Janaki Orang.

Fanjit Debnath,
of Srimanta DebnatQ.

Khageswar BRora,
of Jonaram Baora.

Gopal Ch. Das,
of Kamini Ky. Das.

Sugrib Tati,
af Santo Tati.

Chunnilal Gawrh,
of Ram Chandra.

Madhab Tati,
of Jogli Tati.

Putul Tati,
of Raghumani Tati.

Bagai Tati,
of Balbu Tati.

':Dntdn - tp/""'
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66.

&7.

€8.

Sri
Son

Sri
Son

Sri
San

Sri
Son

Sri
Sen

Sri
Son

Sri
Son

Sri
Son

&ri
Son

8ri
Son

ori
San

Sri

Son

Sri
Son

Sri
Sen
Sri
Son

PARTICULARS OF RESPONDENTS

[ 41

Judhisthir Nath,
of Dhirvendra Nath.

Sibendra Chakraborty, -

of Sri Jitendra Chakrabefty.

Farimal Chandra Dey,
of Satish Ch. Dey.

Ajit Kumar Deb,
of Kalachand Deb.

Durgesh Thakur,
of Kamal Thakur.

Lakhan Debnath,
of Hargobinda Sarkar.

-

Swapan Sérkar{
of Late Jagesh Sarkar.

Dulal Sarkar,

of Late Jagesh Sarkar.‘

Funeswar Phukan,

of Late Akaman Fhukan.

Maran Mazumdaf,
of Frafulla Mazumdar.

Kartik Gore,
of Dasarath Gore.

Subal Chandra Debnath,

2f Late Nirod Ch. Debnath.

Jiban Ch. Sarkar,
of Late Sachin Sarkar.

Minash Ali,
of Rajib Ali.

Santoo Dey,
of Gobinda Dey.

Fepresented by the

3 AN

Lohpnry Fhgan

1@“1’?

1@ e

oo et

Union of India, : CALoS .
See&eta&y—%e—%?mr{kﬂdhhquJkuxka v —

5y Rail Bhawan, Raisina

Road, New Delhi~110001. .

The General Manager (Fersonnel),

-

North East Frontier Failway,
Maligaon, Guwahati-781001.
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3. The Senior Divisimnal Failway Manager (F),

i.umding, District—-Nagacocn, Assam.

« o« « RESFONDENTS

(cH éAETICULARS OF THE ORDERS FOE’WHICH THE

APPLICATION IS MADE :
(a)  Order dated Zlst day of May, 2003 passed by the

Central Administrative Tribunél, Guwahati Bench in 05

Nio. 140 of 2002,
v( . |
thl Order dated 25.02.04, No. E/67/6 FPt.1(Ex-CL)

passed by the Respondent No.3.

L) Order No. E(N.G)11/398/CL/32. New-Delhi, dated

9.10.93 issued by Respondent Na. 1.

Cd) Order No. RECT-834,E/57/0 FPt.X II(C)  dated

04.12.98 issued by Respondent No.2.

(e) . Order No.E/41/CLCEY/Pt. 11 Maligaon, dated

8.9.2000 issued by the Respondent No.2.

C£) Order No. RECT-914 No-E157/0FxI1(C) issued by the

Fespondent No.2.

All those Orders are in connection to the absorp-

tion of Ex-Casual Labourers of Railways.

(Dy  JURISDICTION OF TRIBUNAL : .

This application is within the jurisdiction of
this Hon'ble Tribunal.

\

‘:‘:‘ntd- - CP/“
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(E) LIMITATION :

;

This application is within the period of limita-

o btion.

(F DEFARTMENTAL REMEDIES IS EXHAUSTED :

The applicants sent several representations to the

respondents for their absorption in service. The appli-
cants also submitted representatiunslin terms of the

\

arder passed by this Hon’ble Tribunal.

£G) FACTS OF THE CASE

The Indian Railway requires to enggge lérge.
numbers of »Casuai emplayees fa}-the purpose of maih—
tenance of théir works. or to undértakev diffeéent prio—
ject. The warkers so engaged eiﬁher_in ,maintenance-.of
work or in project work are called as open line Workers

or project worker. The Casual workers are being engaged

and ‘diséngaged from time to time. In order to absorb

those person who are warked as a C&suaf employee in ?he
EailQay egtablishment, the Eaiiway Bgard frame schemes
f&r their absorption in regular substantive post or for
tﬁeir regularisatiah, different Circula%s are being
issued from time to time by the Railway Board in  arder

~to instruct the different authorities to abscorb Ex—

H

Casual labour or to regularise the existing Casual em- _

ployees. For the purpose of absérﬁtiun or ex-Casual
emplayees the concern Railway autharifyvafe to maintain

two kinds of registers namely Live Register and Supple-

Contd.e . F/- o



mentary Live Register. Basically it was revalved that the

Casual labodrs who were disengaged prior to 1.1.81 wauld
be engaged from time to time subject to availability of
regular  substantive post earmarked in this regard as

declared from time to time. The authority concern was

Koy ok zp o

directed from time to time by the Failway authority_ to

prepare the Live Register or Supplementary Live Fegister

partizularly «on the basis of the available record ta

indicate the name of the employees and the cther partic-

ulars like their engagement, disengagement, place of

Work etc.

On the basis of the scheme and policy declared by
the Ministry of Railway as well as Railway Board  ta
absaorb  the Ex-Casual labour stated above the Railway
Board issued different circulars divecting the authori%y

&ancerned for the purpose of absorption of the Ex-Lasual

labourers after compliance of the formalities as iaid -

down therein. The Casual labourers who were disengaged
since long back can not got thémselves confined in their

place of works. They are to move from dne place to other

for  the purpose of their maintenance of livelihood. So

it was incumbed on the part of the autharity concerned

who are entrusted the duties to absorb the Casual

employees in  their establishment on the basis of the

vacancies apporticoned in this regard to make a wide
publicity in Order to ensure the notice to the effect
that the absorption of those Ex»ﬁasual employees will be

considered by the concern establishment. It is essential

CContd. . P/



L el

- for the purpdse of appearance of the Ex-Casual employees

will be considered by the concerned establishment. It is
essential for the purpose of appearance of the Ex~Casual

gmployees before the concerned aqtharity‘ for  their

absorption;‘ Different relaxation of the condition for

_recruitment are also stipulated in various Notification

issued in this regard.

Dapiés af some relevant Notifications

are enclosed herewith and marked as

4F
DOCUMENTS-B,C,D % E respectively.

A

41/

That, the applicants were engaged in Lumding

Division =f N.fF.Railways. They were disengaged since

lang back in the decade of seventies or eighties. These -

applicants were not available in the place of work.

’

In the year 1998 in pursuance of the Scheme o f

regularisation stated above large number of Vacancies

were to be filled up by the Ex—Casual labaourers, were
notified. The applicants came to know about  this fact
little late and as soon as they betame_gwave of  this

fact they approached to the concerned authority to know

whether their names'were_figured in the concerned Live

Register or the Supplementary Live Register. Most of the
applicants were alsoc submitted fresh appiicatians along

with théir discharge certificate. The concerned authori-

ty i.e. Office of the respondent No. 3 refused to accept

the application/documents and directed to submit the

<
Contd. . .F/~
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same in a bok placed in the cuncerned Office. All the
applicants submitted fresh applications along with their
diachérge Certificate within the périéd of 1999, The
applicants! also  approached the authority on several.
cccasions and  asserted tﬁeir_right of  absorption  in
regular .substantive'pest in arccardance with, the schéme
and the Notification, netifying the vacancy to bg filled
up by the Lﬁmding Divisian ofAN.F.Railway'by the Ex-
Casdal lL.abourers. But anqrtunately their demands were -
nat  considered. They appraachedfthe higher authorities

but, their grievances remained unheeded.

Some copies of representations submitted
before the higher authorities are en-—

closed herewith and marked as ANNEXURES-

B, G, H% 14T

That the concern authority has already absorbed
a group of Ex—CasualblabDurers numbering 194 who -were-
alsx  on the same footing as like as the applicants. It
is pertinent to state tgat the Office of the ‘Respondent
No.o 3 prepared a list of 194 warkers excluding the name
of the applicants wiﬁhout any valid reasons. When the
applicants again abproached the authority to considé;
their applicatiﬁns far absorption, the authority assured
that énquiries'will bé made from thé wiork .sifes whe}e
they last warked and on receipt ﬁf.récmrd from Work site
;their names will be considered. SUbsequenfly, the appli-

- cants  learnt that reports were sent from work site in 

Contd. . ./~
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faveur of them but despite such report the respondent No.

3 did not consider the names of  the applicahts far

absmkptién.-

That, the present applicants were Ex-Casual

employees who worked within the jurisdiction of Lumding
Divigion in different -work sites. Since at the relevant

time of issuance af concerned Circular/Scheme they were

scattered over a vast area for 'maintenance, of theirv |

-
~

livelihood  and there were communication gaps among

themselves as well ‘as with the respective offices '‘where

they worked ‘earlier. It was not possible for  them  too

7

know the:purpuse'df the scheme, because the scheme was
nat  given proper publicity and ié was not notified in
the offices concerned which bbstru;ted' the applicants
from getting proper information. Even when they got fhe
information, they applied_but;their' applicatidns were

N
nat considered by the afficers concerned

~

That the applicants themselves individually and
alsa through their Organisation placed their grievances

before the Officers concerned, who'actually prepared aﬁ

additional list for inclusion in the Live Register, but

this was not actually done and the applicants were

deprived of the benefit under the new scheme of the

* '

Railway Board for no fault on their part.

That, as many as 194 Ex-Casual workers under the

Jurisdiction of Lumding Division have been screened and

’
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absorbed by the Respondent No. 3 who did not consider the

cases -of  the present applicants due to rgasdns best
known to the requhdent No. 3 above. fhough the present
apﬁlicants .and the séia 134 emplmyées, mentioned above
were similérly'situated and at places some of the pre-
sent %ppliqénts have better candidature than some of the'
194 employees absorbed by the Eesponaent M. 3. |

*

That, altﬁfggh the pfésent: applicants = sent
repeatedly their ’aﬁplicatiaﬁs far ‘absorption  to éll
ﬁonherned individually?as well‘aé‘th;bugh their Organi-~
s?timn,_.nothing 'camé out from it. Finding na. ather
alternative, the applicants filed an application before
this Haﬁfble Tribunal énd~théﬁ said applicafian was
fegéstered as 0.A. N@. 140/2002. |

Téat, after 'hearing the parties, the Hon'ble
Tribunal passed final order on 21.5.2003. Subsequently,

vide orderidated 23.7.03, the Hon’ble Tribunal corvected

some  typographical errar>ﬁccurred in the order dated:

-

That, vidé order dtd. -21.5.03; the Hon’ble

Tribunal observed and directed as follows :-—

o .
" We have given our anxious consideration on  the
t

matter. The issue raised in this applicatian requirés

further evaluation ‘éf facts onl)vefificatiﬁn of  the

Contda...F/—
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records. Considering the facts and circumstances of the case,

we are of'the'opinion that ends of justice will be met, if a

direction i; issued to the applicants to submit individual - gg\

representations before the Génerai Manager  (P), N.F. Railway; ;éi

,Maligéon, Guwahati~11. Accordingly, the appiicanﬁs are di-. P

rected to submit individual representations before the afﬁre- igg

said authority within a period of one month from the receipt :&i
of the ofder. If such applicatipns are made, the authority

shall cohsider' tﬁeir case as per laQ and pass appropriate

;prder. 1f suéh applicatiens are made, the authority shall

consider their case as per law and pass appropriate order. It =~

is expéceed th;t the authority shall cénsider it expeditious-

19 and preferably within a period of six months from the .

receipt of the individual representations. " n

A copy of the order dated 21.5.03 & subsequent'

cafrection orders are annexed herewith énd

marked as DOCUMENT NO.K & L respectively. ¥

That, in terms of the order the applicants filed their
individual representations along with copies of respective
Discharge bertificates before the Respondent ﬁd. 2 and Re-
f-spondent No. 3 within stipulated perioed vidée their represen-
tation dtd. 25.6.2003. In response to the representation as.

- well as'in connection with tﬁe.orderzdtd. 21.5.03 passed by
this~Hon’b19'Tribuﬁal in Q4A}-No. 140/02, the respondent No.
3+ issued letters to all the applicants vide his letter No.
15/67/6{Pt.1 (EX—-GL) dtd. 25.2,02. The respondent has rejected

~Fabhe claim of the applicants with the following observation :-

ca @1& *  "Railway Board-?ide their letter No. EMNG) K& II-

£ @g?S/CL/ﬁ dtd. 4.3.1987 has given chance éd the discharged .

« tasual Labour to represent for registering their names in

Contd-..P/*
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supplementary live casual labour register on and before

31.8.87 giving the detailéd particulars such as date of
birth, date of ehgagement, educational qdalification, pefsﬁn*
al mark of identification with adequate documentary proof in
this regard along with attested copy §f tﬁe Casual Lébﬁur

Card and any other proof of having worked as Casual Labour

. for verification of the grievances of the claim for consid-

eration of regular abserption in due course. But the appli-

cants did not do so to register théir names at that time. As
b t

"such at thie distant date. It is quite an impossible task to

'vefify~the genuineness of their claim.

In the circumstances mentioned above their claim <can

nat be maintained as per rules and‘Law. "

A copy of letter dated 25.6.03 submitted
"before the .authority by all the applicants
individually is annexed herewith and marked as

ANNE XURE—M..

R
;2
$

One ' of such letter dt. 25(2.04 issued to ane '

applicant is annexed herewith and marked as
DOCUMENT NO.N.

That, the pleas taken by the-respdndent in the afore-—
mentioned letter are absolutely false, baseless and mislead-
ing. It has bheen stated that the Discharged Casual Labourer
were given chance to submit representation for registering
their names in Bupplementary live Casual labour register on
and before 51;3.87 vide Railway Board’s letter No.E(N.E)II-
78/CL/2° dtd. 4.8.1987. It is peftineﬁt;to mention that this

letter was neither notified in the Notice Board of Office of

the Respondent No.3 nor published in the local newspapers. In

fact this letter was not disclosed to the .General Workers.

Dontd- - -p/—'
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Moreover, it was not possible fér the concern workers to
submit their,VEpresehtatiun within a period of such a short
time. However, some of the applicants who were aware of thé
said letter submitted their applicaeions with all -necessary
particulars.  Subsequently the Railway authority has issued
seve;al orders and instruction vide ﬁheir ‘orders/Circulars

dtd. 4.12.98 (Document No.8), dtd. 9.10.98 (Document No.C),

dtd. 8.93.2000 (Document No.D), dtd. 15.3.2001 (Dbcument No.E)

and Document Ne. F in connection with éhe screening of Casual
labour born on line/Supplementary Casual labour register. The
Respondent Nos. 2 & 3 prepared a list of ex-Casual labourers
which was termed as interpolated seniority list (document No.

M). On the basis of the list prepared by the Respondent Nos.

2 % 3 absorbed 194 numbers of Ex-Casual labourers.

Copy of the list dated 25.3.99 is annexed

herewith and marked as DOCUMENT NO.-0.

. That, the name of the Workers included in the said list

(Document-M) of workers were similarly situated with the

present applicants. Rather, the cases of the present appli-

cants are more genuine than the most of the workers included

in the said list. According to the Railway Board’s Circulars

the cases of those workers should have been considered who
were dischargeq before 1;1,81, The case;' o} the present
applicants were duly covered by the concerned Cireu-
lars/Scheme of the Railway Board. But the Respondent Nos.2 &
3 deliberately rejected the claims of the applicants arbi-.
trarily for some extranecus reasons vide their letter datea

-

25.2.04 (DOCUMENT NO. M.
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That, the maintenance of line register/Supple-

mentary registers rest on respondents. The respondents

always kept these register secret and there was no scaope

for the applicants to ascertain whether their names were

included in the said register or nat. The appiicants]

submitted their representations alang with the other
Casual labourers who were already been absarbed in  the
year 199% according to the list prepared by Respondent

No. 3 on 25.3.99 (Document Ne. @)

That, respondent has now taken some false and
misleading pleas in their letter dtd. 25.2.04 with a

view to reject the claim of the applicants.

It is stated that the applicants did not furnish

any documentary evidence to prove that they had Submit;

~ /’fO\W' Ml Do

ted their applicafians to register their names in  the.

supplementary Live Casual Labour register in proper
time. Ié has also been alleged that they’d;d'not mention
about  the effort they made ta regiéter their names. In
this  regard the applfcants beg to state that they have
already categaricaliy mentioned in the application
Number 0.A. No. 140 of 2002 that ail «f them have sub-
mitted applications in the Office of the Fespondent  No.
2 along with the similéfly situated workers who have
already‘ been absarbéd by the aufhmrity. A few copy of
the applicatiﬁﬁs and copies of the discharge certifi~
ca?es Caf the applicahts are enclosed herewith fmr.\kind

perusal =f  this Hon’ble Tribunal. It is pertinent to

N
\

Contd. . .F/—
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mention here that the cancerned authrity did not give
any receipt to any applicatian against those applica-
tions submitted by the applicants. The_said Live Casual
Labour register/Supplementary Live Casual Labour regis-
ter were képt secret to the applicants and the authority
refused to inform the_applicants abmét;their inclusian
=f name iﬁ those registér. .
. = - A | )
That, the respondents have screened/selected  a
group of ex-Casual labourers numbering 134 excluding the
applicants in a véry.arbitrary and thmsical manner.
AithoUQh the position of most of the épplicants were

better than those Caéual labourers included in the said

list of 134 workers (Document Nz. M), they have not been

considered for absmrptian/régularisation oo f thaeir

services without assigning any reason whatscever,

That, the applicants are on the same footing with
the workers who have been absaorbéd as shown in Document
ND.N, The prayer of thé applicanté ware rejected without
following due procedure. Despite the order dateq
21.53.2003 passed by the Han’ble Tribunal, the Respmﬁdent
No.o 3 rejected the claim of the applicants an the plea
that.the applicants did not submit their representatiqns
giving the detailed particulars in terms af the railway
board?’s letter No. E(NG)II¥78/CL/2-dated 4.03.87 within
31.03.87. ‘It was alsco élleged that the: applicants did
not  submit adequate da%umentary proof 'regarding their

engagement as Casual Labour for verification., It may be

Contd. .. .P/~
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mentioned here that while filing the representation in terms
of the order of the Hon'ble Tribunal all the applicants sub-
mitted photostat copies of Discharge Certificates issued by
the concerned authority showing the date of engagement and
date of diécharge. The authority has instead of scrutinising
those certificates ignored the same with a view to reject the
claim of the applicants. The authority/respondents could have
verified the authenticity of those certificates and if found
to be false the authority could have rejected the claim of the
applicants after giving reasonable opportunity to prove their
case. '
Two sets of copies of Discharge Certificates

and their applications submitted before the

authority time to time-ére annexed herewith

and marked as DOCUMENT P & @ series respec—
tively.

That, the authority/Respondent No. 2 & 3 rejected the
representations of the applicants without hearing the appli-
cants or without providing any opportunity to the applicants
to substantiate their claims.

That, the order.df the respondents communicated vide
their letter No. 67/6/Pt.I(EX-CL) dated 25.2.04 (DOCUMENT-M)
issued to all the applicants individually in a very arbitrary
and whimsical manner and liable to be set aside and quashed.

(H) GROUNDS FOR RELIEF WITH LEGAL PROVISIONS -2

1) For that the Railway Board; the Respondent
No. 1 created some l=gal rights for + the absorption

of the applicants as Ex—Casual'tabeuf'which~waﬁ a policy deci-

Contd...P/-
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sicn of the Central Government in  the Department of

Failways. But the applicants were denied this opportuni-

ty and valuable right, for which the applicants have

Vi

filed the present application for redressal of their

grievances.

{21 For that the circulafs/n@ticga/arders isauéd
hy the Raiiway Board from time to time were not properly
civrulated by putting up in the Naﬁiée Board of dif%er—
ent ;fficea ail over the areas covered by the North East

Frontier Railways particularly ;n.Ldeing Division. And
there 'was'nm'informaéien of it publishéd in the local
newspapers. 1his was against the right to  infaormation
which is now cmnsidéré& as a_Fundamental right by the
Hom'hle Supreme C@u%t af India and as such theve was &
vicmlation of legalArightﬁ a% the appli%ants whe  could

net  submit  their applications immediately after the

declaration of the scheme .

(3} For that the Respondent No.o 3 arbitrarily
and whimsically prepared'the Live Register and Supple-
mentary Live Eégistef o f Ex—ﬁasual Laboureyr withau%
falinwing any norms, and prﬁcedureg; This offended thé
right .- to equality and right to enuél Qppcrtuﬁities in
public services as quaranteed undef-érticlés 14 and 16
nf the Constitution af‘India. o

(4) Far that, Respondent Noo 2 arted illegally

and against the legal provisions by allowing 194 equally

1

Contd. . F/~
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not similarly situated employees to engoy the benefits of

. the new policy of regularisation and  absarpticon  in dq '
~emp1mYmenf antd at the same time.denying the same benefit Ry
to  the present appl{canta. This is naot only arbitrary 13:

. ' [

and unfair, unknown to the Constitution of Indié, but at

the same time agginst the right to life which is  guar- ’

anteed under Article 21 of the Constitution of India.
This is so, because right to comfortable and decent

*

living is now considered by the Honfhle Supreme Court of

.

India as a right included in the right to life.

(5) For that the Respondent No. 3 urvi laterally
and -arbitfarily rejeﬁted the répfesentations submitted
by the applicants ih terms of. the Dr&er dated 21.5.2003
iﬁ .D.A, N 1@0/2002 without qiving .any copportunity to

’

the applicants to substantiate their claim;

(&2 For that the Respondent No.o 23 ignovred the
documentary evidences submitted by the applicants wilth-

cut verifying the same.

€72 Faor that the Fespondent No.o 3 did naf -
consider the reparts of the concerned officials 0}

different work sites without any ;eégon.

-

-

(8) Foar that locked at‘ffmmﬂany point of  view, .
the impugned actian of the respdndents is illegal and-

cannot be sustained in law.

, Contda . . F/—
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(I» DETAILS OF REMEDIES EXHAUSTED =

The applicants sent several representations  to
the authorities concerned both individually and  through
their organisation. But there was no positive response

in respect of the representations.

(J) MATTER NOT PENDING BEFORE ANY COURT/TEIBUNAL 3

The applicants declare that they have not filed
aAny application before aﬁy‘Cmurt/Tribunal concerning the

subject matter =f the application.

D RELIEF S0UGHT =

The applicants pray for the foilawing reliefs :—
tad The impugned order issued by the respondent
vide letter‘No. E/67/6/Ft. 1 (EX-TL) dated 25.2.04 may be

set aside and gquashed.

(bﬁ The names of the applicants be included in the

. Live Reqgister/Supplementary Live Register of Ex-Casual

warkers.
(o Direction be given to the Reépqndents to absorb

the applicants in the same way as was been done with

regard in 194 similarly situated Ex-Casual Warkers.

Cdd Any ather Order or Dirvection to  the Respon-
\ :

dents as this Hon'ble Tribunal may deem fit and proper.

Contde s P/
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{a2) A suitable amauntAgmmmensurate with the

diture involved in this case.

.

j - -
Cf2 Interim Order, if any, an Order may be

Workman without considering the cases of the  present

dpplicants.

-~

expen-—

passed

directing the Fespondents not to absorbed any Ex-Casual

' . t(HD The application is submitted through the lawyer

of the applicantsl

' (bb‘ THE FARTICULARS OF THE FOSTAL OFEDEE

\ : ' a) Number c:-% Fastal Orders @ 9206 /73é04

by The name of issuing Post Office : é;&iJﬁA%Kij

<) Date of Issue

. : (NY LIST OF ENCLOSURES :

, As per Index.

i ) : ) _ V Verificatione.:«ax

_ C Contds..P/-
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VERIFICATION

I, 8hri Kanti Kumar Das, Son of 8ri Tulsi Chandra
Das, aged about 43 years, by faith - Hindu, resident of
Lumding in the district of Nagaon, Assam, do hereby
salemnly declare and affirm that I am one of the appli-
cants éf this application and I have been duly author-
ised by all the applicants to sign this Verification on
behalf of them and the contents‘of this application in
Paragraphs (A) to (0) are true to the best of my knowl-
edge, information and belief and I have not suppressed

any material before this Hon’ble Tribunal.

And I sign this Verification today on this S0

day of A¢57vy1" , 2004 at Guwahati.

DATE s
PLACE 1 Guwahati.

| Wy D%
Prepared iao my Office : /K;“Qzé)

Lntesiomn oo | (DEPONENT)
(ADVOCATE)
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ANNEXURE-A.

STATEMENT OF OF EX-CASUAL LABOURER WHO WORKED IN THE

A Al L Tl A A I A e Y A T T Py

RAILWAY DEPARTMENT UNDER LUMDING DIISION BUT NOT
REGULARISED IN THE RAILWAY DEPARTMENT THROUGH SCREENING.

Name of Ex-Casual

Place of

114,

116,

17.

S/o Tarani Kuri.

Sl Date of Date of

No,| Labourand Fathers | gngagement. | Discharge. | working.

1. | Sri Kanti Kumar Das, 18.6.81 131.3.82 LCWALMG
S/o Sri Tulsi Ch. Das. . : .

2. | Mr. Dilip Ch. Dey, "115.6.79 22979 FCW/Haflong -
S/o Lt. Karuna Sankar :

Dey. '

3. | Mr. Bhabatosh Acharjee, | 20.10.72 71.5.74 SSEPWIH/
$/o Hari Mohan ' LMG
Acharjee. -

4. | Mr. Baneswar 26676 15876 SSE/P.WAY/

' Chakraborty, HILLAMG.
S/o Manindra
| Chakraborty. . .
I's. | Mr. L. Appa Rao,’ 14485 128.5.86 WIS/LMG
_{S/oSriL.Ram Loo , ,

6. | Mr. Sankar Das, 6.12.77 4278 D/S-DFU
S/o Sri Shyam Sundar
Das. .

7. | Mr. Rabi Malakar, 14.10.94 127.5.86 WISALMG
S/o Manindra Malakar. , , ,

8. | Mr. Prem Lal, 18.7.78 15.8.78 CTRAMG

| S/o Late Babin.

9. | Mr. Babul Ch. Dey, 17.1.76 15.12.76 SEMN/LMV
S/o Jatindra Ch. Dey. :

10. | Mr. Nishan Basfor, 251.75 31.8.75 BRIDGE
S/o Ram Prasad Basfor. : Bandarkhal

11. [ Mr. Bimal Bhattacharjee, | 12.3.72 - 22.1.76 BRIDGE/LMG
S/o Sudhir Kr. : o : ' :
Bhattacharjee.

| 12. | Sri Nitai Das, . 206.76 15.10.77 PWIHJI
$S/o Sri Abhimanya Das. B )

13. | Sri Susil Kr. Dey, 25.77 16.2.78 IOW/CPK
$/o Sri Birendra Kr. Dey. :

| Mr. Haradhan Dey, 29.6.81 15.10.81 PWINOG

S/o Umesh Ch. Dey. - | N -

15. | Mr. Monalal 31.3.75 145.75 SSE/PWI

.. | Chakraborty, o DU DPU
. | S/o Lt. Nishilal A . ' '

‘Mr. Biswanth Kr. Dey, 254.75 15.7.75 SSE/PWI -
$/o Prasanna Kr. Dey. . DPU
Mr. Narayan Kuri, 18.6.77 15.9.76 IOW/ Haflong | .




133,

- |41,

|-Slo Kanailal Shyam.”

. J\V\
[241
18. | Mr. Kartik Malakar, 8.11.76 15.12.76 IOW/GID
S/o Lt. Jatindra Malakar. , Coe ]
118. | Mr. Pijush Kanti Deb, 11.9.82 20.10.82 SSE/SIG
S/o Lt. Prakash Ch. Deb. Mariyani
20. | Mr. Sajal Kanti Dey, 56.78 4778 S/dT
S/o Jatindra Mohan Dey. | 7.8.78 6.9.78 New
- - 14.1.79 13.2.78 Guwahati .
[21. | Mr. Prabir Kr. Dhar, 16.4.75 1.5.75 SSE/PWAY
13 S/o Bhupendra Dhar. 7 ,
22. |'Mr. Rameswar Bora, 18.11.77 15.10.78 PWILMG
X5 ~S/o Late Jogeswar Bora. , , '
23. [Mr.NiguTanti, --  [20475 - |18.7.75 | PWAY/BXP.
| .7 | Slo Late Murali Tanti. 16.12.75 15.3.76 o
| 24. | Mr. Gouranga ' 138.78 - 15.10.78 SSE/PWAY
» Mazumdar, DPU
- | S/o Monoranjan. ,
" _{25. | Mr. Swapan Kr. Deb, 18.7.73 16.11.73 AAW/P WAY
S/o Monoranjan Deb. ' , B DCA HJO
26. | Mr. Anii Chakraborty, 19.3.76 156.6.76 SSE/P WAY
| S/o Mahendra. , L , DPU .
"1'27. | Mr. Tapan Kr. Ghose, 18375  [15475 SSE/ P WAY
| Sfo'Surendra Ghose. " A oPU
28. | Mr. Harilal Bhagat, 281175  -133.76 SSE/ P WAY
- S/o Kaplideo Bhagat. - , C | DPU
129. | Mr. Amulya Rishi, 29.11.74 115.10.74 SSE/P WAY. |
) S/o Rabindra Rishi. L | DPU
30. | Mr. Rameswar Kalbar, 18.12.75 15.6.76 SSE/PWAY |
S/o Lt. Sital Kalbar. - DPU
-1 31. | Mr. Babul Talukdar, 16.9.70 16.2.71 SSE/PWI
.| S/o Debendra Talukdar. L ‘ DPU
-132. | Mr. Gouranga Dey, - 10.8.76 15.8.76 SSE/P WAY
S/o Kailash Dey: . - - DPU
Mr. Sadhu Tati, = 16.12.75 153.76 SSE/ P WAY
. S/o Krishna Tati. , DPU
34. | Mr. Niranjan Dutta, 19.11.77 15.10.78 SSE/ P WAY
$/o Pran Krishna Dutta. - DPU
35. | Mr. Dulal Das, 17.10.75 13.5.76 SSE/ P WAY
| .S/o Kalipada Das.” L ] BXP :
36. {'Mr. Khokan Ch. Dey, - 17.12.75 |15.8.76 SSE/P WAY
1| Sfo Nagendra Dey. , , BXP
37. | Mr. Babul Deka, . 26.11.74 124.5.75 SSE/P WAY
.| . | Sro Digambar Deka. X | BXP
- 1-38. | Mr. Babul Dey, - -~ 17.12.75 15.5.76 SSE/P WAY
. | Slo Prafulla Dey. 1 BXP ,
39. | Mr. Gopal Kaya, 17.12.75 15.8.76 SSE/P WAY
| .. | SloAmma Kaya. ' _ BXP
40. | Mr. Narayan Ch. Dey, 166.72 118.11.76 SSE/P WAY
S/o Lt. Hari Mohan Dey. RN DPU
Mr. Lalit Mohan Paul, 3374 . |758.74 SSE/P WAY
S/o Jogeswar Paul. | S 0 R
-1 #2. '| Mr. Shiba Prasad - 1171275~ - | 15.8.76 SSE/P WAY |
Shyam, - . e e | BXP
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43. | Mr.SajalDutta, 271175 15.8.76 SSE/P WAY
S/o Amulya Rn. Dutta. , DPU I

44. | Mr. Susil Choudhury, 18.6.76 15.8.76 SSE/P WAY
S/o Ramani Choudhury. | - DPU

45. | Mr. Paltan Mandal, 117.12.75 16.10.77 SSE/P WAY
S/o Surendra Mandal. o BXP

46. | Mr. Gopal Orang, 15.3.83 .1 15.5.83 SSE/P WAY
S/o Janki Orang. BXP -

47. | Mr. Ranjit Debnath, 18.3.75 15.10.75 SSE/P WAY |
S/o Sree Manta ‘ - BXP

| Debnath. - : )
48. | Mr. Kageswar Bora, 1 18.11.77 15.10.78 SSE/P WAY

: S/o Jonaram Bora. ¢ o DPU
49. | Mr. Gopal Ch. Das, 19.8.75 115.12.75 SSE/P WAY

S/o Kamini Kr. Das. 30.10.76 15.2.77 BXP o
50. | Mr.Sugrib Tati, .| 16.12.75 15.3.76 SSE/P WAY
| S/o Santo Tati. | | . BXP )
51. | Mr. Chunnilal, 6.11.73 18.5.73 SSE/P WAY
S/o Ramchandra. , ‘ BXP '
§52. | Mr. Madhab Tati, 10.12.75 15.3.76 SSE/P WAY
S/o Jogli Tati. L P BXP
Mr. Putul Tati, 22175 .115.8.75 SSE/P WAY
S/o Ragumani Tati. : . BXP
.| 54. | Mr. Bagai Tati, 17.1.75 158.75 SSE/P WAY

| Slo Balbu Tati. 7 . : BXP ,
§5. | Mr. Judhishtir Nath, 5.10.75 15.5.76 SSE/P WAY

| S/o Dhirendra Nath. BXP
§6. | Mr. Sibendra 16.8.81 16.11.81 SSE/P WAY

Chakraborty, . o DPU
S/o Sri Jitendra '

: Chakraborty. f ,

1 §7. -| Mr. Parimal Ch. Dey, -29.7.77 15.9.77 1OW/ Maibong
_‘ S/o Satish Ch. Dey. 1.10.77 15.10.77 :
S8. | Mr. Ajit Kr. Deb, 28.1.78 1 17.2.78 PWI/DPU
: S/o Kalachand Deb. 3.3.78 165.4.78
§9. | Mr. Durgesh Thakur, 18.12.75 23.3.78 PWI/DPU

___| Slo Kamal Thakur. L o -

60. | Mr. Lakhan Debnath, 246.77 16.10.77 PWI/DPU
S/o Hargobinda ' : |

, Debnath. _ _ L

61. | Mr. Swapan Sarkar, 17.10.78 283.76 PWI/DPU

| 8/o Lt. Jogesh Sarkar. , L

62. | Mr. Dulal Sarkar, 18.10.75 1.3.76 PWI/DPU
S/o Lt. Jogesh Sarkar. . ' .

63. | Mr. Puneswsar Phukan, | 11.11.77 25.11.77 PWI/DPU
S/o Lt. Akaman Phukan. | - o

64. | Mr. Maran Mazumdar, 28.2.78 22.6.78 Bridge/
S/o Prafulla Mazumdar. | 17.1.83 15.1.84 Rangapara

| 65. | Mr. Kartik Gore, 16.7.77 PWI/BXP

S/o Dasarath Gore.
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| 66. | Mr. Subal Ch. Debnath, | 4.12.78 810.78 PWI/BXP

S/o Lt. Nirod Ch. - {

Debnath. - S . .
87. |'Mr. Jiban Chandra 14278 ° 1101078 PWIBXP |

Sarkar, ~ :

S/o Lt. Sachin Sarkar. . L
68. | Mr. Minash Ali, 22177 15.10.78 SSE/PWI/

S/o Rajib Al. - e DPU :
69. | Mr. Sanfoo Dey, 19.7.73 15875 - | SSE/PWAY

S/o Gobinda Dey. o BXP
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DOCUMENT NO. Ab

NORTH EAST FRONTIER RATLWAY

OFFICE OF THE GENERAL MANAGER (P),MALIGAON, GUWAHATI-11.

¢

RECT-884
E/57/0 Pt.XII(C) ) Dated : 4.12.98
To
.GM(Con), Maligaon,
All PHODs, All DRMs & All DAOs,
All Controlling Officers of Non D1v151ona115ed
Offices, .
The GS/NEIUEU, NFRMU & AISCTFEA.
Sub :- Screening of Casual Labour borne on
the Live/Supplementary Live. Casual
Labour register.
A copy, bf Rallway Board's letter No..

E(NG)II/98/CL/32 dated 09.10.98 on the above mentidnedi
subject 1is forwarded for information and necessary
action. It is clarified that’ scrééning' of -ex-casual
labour berne on thé 1ive/supplementéry -live Casual
Labour Reg1stet aga1nst vacancies in the various depart-
ments would not be a matter of course and automatic but
this process has to be decided yased on Jjustification .
regarding - filling up of vacancies in a particular de-
partment. Proposals for appointﬁént of ex-casual 1labour
from these registers would continue to be sent to HO for
obtaining GM's approval and onIY,after the approval i;
conQeyed to‘the division, they would take further neces-

sary action régarding appointment of such ex-Casual
Labour against vacancies by screening them according to

seniority. For any further clarifications of any doubts



@ b

reference to HQ must’invariably be made. Board's earlier

letters

‘were circulated as under

mentioned in the margin on their present

letter

Board's letter No. & date

....--———__-——-——_..--_————_..-.—-——_m_—-__——__.-.---—.——‘..._-————

1.E(NO)I1/84/CL/41
.date 02.03.87.

2.E(NG)II/84/CL/41
date 21.10.87

_3.E(NG)11/78/CL/2

date 21.02.84

4.E(NG)11/78/CL/2
date 02.11.84.

5.E(NG)II/78/CL/2
date 25.04.86

6.E(NG)II/78/CL/38
date 12.06.87

7.E(NG)T1/79/CL/2
date 01.11.88

E/57/11(C) Dated

© 13.03.87 (DRMs only).

DO NO.E/57/1I(C)
dated .11.11.87.

Rect.686E/57/0/Pt.X(C) -
Dated 16.03.84.

Rect.706.E57/0PLX(C)
dated 10.01.85.

‘Rect.732 E/57Pt.XI(C)
Qated 21.05.86

E/57/0 Pt.XI(C)
dated 9.7.82

Rect.644/E/57/11Pt.II(C)
dated 25.11.88:

DY. CPO/IR

For General Manager (P),
N.F.Railway, Maligaon.
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'be maintained for open line casual 1labour (unit-wise)

/
, (
DOCUMENT NO. :6

GOVERNMENT OF INDIA
MINISTRY OF RAILWAYS (RAILWAY BOARD)

RBE NO.232/98

.NO.E(NG)II/98/CL/32 New Delhi, d4t.09.10.98
The General Manager (P)s,
All India Railways & Production Units etc.
(As per stqndard list) .
Sub :- Screening of Casual labour borne on.
the live/supplementary live casual
labour register.

As the Railways are aware, the extent instruc-

tions .require that Casual Labour Live Registers should

and for the Project casual labour (Division-wise) for

~

each Department 'in each Division. The copies o0of these
live registers are to be invariébly maintained in the

Divisional Office and updated. every year.

1.1. Similarly Supplementary Casual Labour Live

Y

.Registers are to be maintained Division-wise separately

N

for both Open line and Project Casual labour who were

discharged prior to 1.1.81 for want of work or due to

completion of work and not re-engaged thereafter and who

had applied by 31.3.87 for the purpose and were found
eligible for the purpose by a Committee of Officers on

each Division.

2. Now the Casual Labour on roll have been absorbed

under the special drive during the period from 1.5.96 td

31.3.9¢, further, vacancies in the different departments
o ‘ ' '

of a

Casual 1labour borne on the Live register(s) and after

9110‘ o

Jbs

S

34

Division/Unit may be filled up by screening . the_



(303 . : . ‘

-

exhausting them, by screening those borne on the Sépple- ‘
menzary live register of the Diviéion/Unit. |
2.1. In case of “the Casual lapour‘borne on Casual
labour live registegsL fﬁe reqularisation will continue

to be as pér their turn accordiﬁg.to seniority based on

o

. fhe'number of days put in by them as Casual labour.

2;2. ﬁowever, in caée of the Casual'labour borne on
supplemehtary live register,‘the ‘extent instructions
which  stipulate that fthé persons - borne on
Supplementary, live régistet‘will be considered for
regularisation based on the service after re-engagement
after 1.1.81 (it may be noted. that Aafter such >re{
employment they would have in any'céseAappeared in —the;
live register as well) have now lost relevance. The same

are, therefore, modified to provide that the regularisa-

tion of Casual labour borne in Casual labour supplement-

_ary live register will be considered in accordance with

the number of days put ih by.them~prior to 1.1.81, those

falling -in_fhis category being placed'enbioc below anj
who may héve rendered service after re-engagemeéent: after
1.1.81. - . . .
3. Board desire th%t the Notices of screening along
with the 1lists of persons to Se screened out of the

persons borne " on the live Register and/or
- \

Supplementary, Live Register as the case may be (the

total no. of persons on the List/being equal to the no.
of "vacancies required to be filled up by the screen-
ing),shall be issued under the signature of an officer

of the Personnel Branch of the Division concerned. In



(3! 1

addition to displaying the Notice along with the ﬁist,
on the Notice Board(s), etc. he will also send a letter

under his signatuie’enclosiné a copy of the Notice and

tered Posf_A/D advising that in case the individual does

not turn up, his name will be deleted from the Casual’ -

Labour ﬁive Register/Supplementary Casual Labour Régis-'
ters as the case méy bé,_and that thereafter -he woﬁld
have no further claim for consideration for absorption
by scréening in Group 'B', so thaé there is no difficui—
ty in taking action for deietion of the names, of those
who do not turn up.

8d/-Illegible,

(Devika Chhikara),
Director Establishment(N)

3

" the list to each of the individuals concerned by Regis-'



- DOCUMENT NO. D

- N.F.RATLWAY

No. E/41/CL(E)/Pt-II1 . " office of the ,
L : General Manager(Personnel)
Maliqgaon, Dtd. 8.9.2000.

To
DRM/LMG andkofhers.

Sub :- Regularisation .and screenihg~of Casual Labour
borne on Live/Suppl. Live Casual Labour
Register. '

Attention is invited to tﬁe instruction ’COR“
tainéd to Raiiway Board's ‘letter c%rculated ,unaer
GM(P)'s No. Rectt/628,;é/57/0/Pt,IX(é) dtd. 4.12.98. On -
the Qbove subject and.it is cla?ified that screenfng of‘
Ex-Casual Labour bqrne in Liv/Suppl. Live Casual Labour
Register lagainst the vacancies of wvarious department.
would not be a matter of course and automatic. Instruc;
tions stipulated ﬁherein should be followed 'strictly
before screening test is held..

In addition to all such instructions issued
Alpéally. from GM(P) MLG and in addition_to the existing
syétem of check, the following system has been evolved

which should be adhered to positively.

(a) At the time of screening, concerned divisions
should nominate one Office of P/Branch of-
'at least Asstt. Scale alongwith the 1list of

Casual labourers of the Divisions to verify it

o

5
L
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verification both the Officers should be prepare
a confirméd list of the Casual Labourers Qf the
Divn. andvit should-bé s;gned by both of them.
This Qerified list shéuld be considered for

further proceeding of screening.

(b) | Whenever there is a correspondence from any.of
of the e#ecutives cdnveying fresh inclusion of
names in the list of Ex-Casual Labour, name
should be imﬁediately verified from the con-
cerned executiygs, before it is given cognizance
by the P/Branch of the cbnée;ned Divin.-In this
regard it is also stated that whenever there is
any recommendétions from the executive conveying
fresh inclusion of name in the list of Casual
Labour, it must be ensured that this has the
personnel approval of vthe GM (according to

l

current instructions).

(c? - Whenever fresh appointees reﬁort’to any of the
fields ﬁnits'alongwith‘the appointment letter,
it must be ve%ified and éﬁosg-chécked by the
controlling officers of the field unit with the
éuthority, ‘who issued the appointment letter,
regarding gepuineness of thg letter and candi-"
date so appointed before induction.

‘All concerﬁed are requesfed to have a thorough

review of all the candidates (Ex—CasuaL Labourer) Who

are under consideration for screening/appointment pre-
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sently, before they are actually absorbed in Group-"'D'

category.

In  addition to above, further efforts may be.
made to do away laguna,'if any, in the system of screen- .
ing/appointment of Ex-Casual Labourers to avoid fraudu-

lent appointment.

sds-
Dy.CPO/HQ/Maligaon,
for General Manager (B),
N.F.Rly. Maligaon.

No.E/Rectt/208/0/Pt-VII. Lumding, dtd. 15.09.2000.
Copy forwarded for information and necessary action
to :- : i

1) .Sr. DFO, DPO, APOs, APO/GHY, AM/BFB, All Ms.

2) All Cadre sec. Incharges.

3) - E/Rectt.

. sda/-
for Divl. Rly. Manager(P),
N.F.Rly, Lumding:
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DOCUMENT NO. E

. ‘ NORTH EAST -FRONTIER RAILWAY
No: RECT-914 ' OFFICE OF THE .
NO: E/57/0 P.XII(C) . GENERAL MANAGER (P)
Gauhati-~-11.
To - Dated : 15. 3 2001.

-~

- GM/MIG, GM(CON)/MLG, AGM/MLG,
“ 'All PH&Ds, All DRMs and ADRMs, DAOS,
N . WAO/NDQ, D&WS, Dy. CME/NDO, D&WS,
All Area Manager, All Sr. DRGs and DPOs,
All Sr. DME(D), DEN/D&RT, MIG,
' WM(EWS)/DNGN, All AENS, 0SD/RNY,
. Sr. AM/GHY & NJP. |

) ' .. The GS/NFREU/NFRMU, AISCTREA & NEROBCEA/MIG.

.

Sub - Absorptlon in the Ra11ways of Ex ~Casual Labour,
- borne as the 11ve/supp1ementary Live Casual K
labour registers.

A-copy of Rly. Bd's letter No. E(NG)II-99/CL/19
dt. 20;2.20b17(RBE No. 42/2001) on the above subject is
forwarded for inférmation and necessary -action. Bd's
earlier letter dt. 9.10.90, 4.12.90 and 5.7.91 and dated
1.6.99 aé referred to in their piesent letter 'wére~

~

circulated as under :-~

- — i s . oo B ——— ——— — " —— ——— — i A — — — i s i . —— B A —— — — o —

. Rly.Bd's No. and date GM(P)/HLG'S No.and date
\ ' . : :
1. E(NG)1-95/BM1/1 RECT-884/E/57/0 Pt.XII(C)

Dt. 1.6.99. ' DT. 4.12.930
E(NG)II/90/CL/32 ' :
dat. 4. 10 90

. 2. E(NG)II- 90/RR 1/107 . RECT-893/E/227/144 P.X(C)
. dt. 4.10.90 . dt. 21.03.91
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E(NG)II/91/CL/71
dt. 25.7.91

"E(NG)II/91/MR-1/21

dt. 16.9.91

E(NG)I-95/RM-1/1
dt. 1.6.99

for

&

RECT-310/E7/227/144 P.X(C)
dt. 21.03.91

Kept in CPO's confd.Sco.
Not circulated to all
concerned. -

RECT-091/E/227/144 P.X(C)
dat. 8.6.99.

Ssd/-Illegible,
14.03.01
GENERAL MANAGER(P)MIG.
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Sﬁp :— Absorption in the Railways of ek—Casual
' labour borne on the live/supplementary
live casual labour registers.
In terms of the instructions contained in
Board's letter No. E(NG)II/96/¢L/32, dated 9.10.98, the
ex-casual labour borne on live casual labour registers,-
will first be considered for absorptién on the Railways
strictly'as per their turn according tq seniority baseq
‘on the total number of days put in by‘them -as casual
Iaﬁdur. Thereafter, tﬁe ex—casual.'labour borné on
suppleméntary live casual labour register will be con-
sidered in accordance with the number of days put in by
them prior to 1.1.81, those falling in this category
being placed enbl&c below any ex-casual labour who may
have rendered service on re-engagement after 1.1.81, and
his naﬁe is, therefore, borne on live casual labour

register.

2.A ' In terms of the instructions contained in
Board's letter No. E(NG)II-98/RR-1/107 dated 4.12.98,
minimum educational quaiification.fof direct recruitment
to Group 'D' posts injscéle Rs. 2610-3500 has been 1laid
down as Class-VIII pgssed. Further in terms of Ministii
of Railway's letter No. E(NG)II/91/CL/71 dated 25.7.91,
age relaxation to the extent of service put in as casual

labour/substitute, subject to upper age 1limit of 40
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years.in the case of general candiaates and 45 years‘ in
the case of SC/éT‘candidates not beiﬁg exceeded, may
also be granted in the case of casual 1abodr substitutes
fﬁr recruitment aéainst group 'C' and 'D' posts. The OBC
candidates will also get age ;elaxatiqn, upto the 'uppét
age 1limit of 43 years, as has been granted to the ser-
ving OBC Railway 'employees .Qide Board's letter

No.E(NG)I-95/FMI/1 dt. 1.6.99.

_3f . ‘Both the Feéerafions have been requesting f;r
relaxétion of the mihimum educational qualification . and
age in the case of ex—caspél “labour - borne on thé
Live/Supplémentary LiQe}Casual La%our Réqisters, - whilé

considering them for absorption against group 'D' vacan-

cies.

4. After con@idering thg views of both the recog-
nised Federations, the Board have‘now décided tﬁét, for
f£illing up 60% of the opén market recruitment vaéancieé
for each recruitment in the cateéory of Gangmen, stale
Rs. 2610-3500, in the Civil Engineering Department, the
minimum 'educational qualificatioﬁ of Class VIII ,passed:
neéd not be insisted upon while 'considering the ex-
casual 1labour borne on live/éupplementary live casual
labour‘ registers. The rémaining 40% of open market

recruitment vacancies in the éategory'of' gangmen/‘ in

Civil Engineering Department will be filled in through
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direct reéruitmeht from open market, in which ex-casual
labour, who are.lower in the ééniofity positioﬁ {based ;
on the total number of days of casual service put in )
in the live/supplementary live registers, but pdssess
minimum qualification of class‘VII; pass, Ean also apply.
For‘ all the other_departments) only ‘thbse ex—-casual

_ labour bbrne on iive/supplementaqy:live casual 1labour
registers, who fqlfill the minimum educational quélifi—
éation of class-VIII pass would”bé considered for direct
appbintment against group ﬂb' vécancies.

5. : Boarq's:approval will however, be continued to
be required for resorting to 'aifect recruitment for
filliné up all Gioup 'D' vacancies on Railways, either
by absorption of e#—casual labour borne on livé/supp;e:
mentary 1live casuai‘labour regfstérs or by doing fresh
recruitment from open market. This is in.liﬁe with tﬁe _
exisﬁing practice of taking Board's approval for 5uch.
open .market reérﬁitments for filling up vacancies in
Group 'D' in aécqrdénce with Ehe'instrﬁctions contained’
in Board's letter No.E(NG)II/91/RR-1/21 dated 16.9.91,

BERN . - .
wherein all Group 'D' recruitment on the Railways, from’

~open market, had been stopped.

6. As far as age limit is concerned, it has been
decided - that the - instructions contained in Board's

letter No.E(NG)II/91/CL/71 dated 25.7.91 would continue .
- 7
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to be applicable as before in the case of general, SC

and ST candidates. In the case of OBC candidates howe-
ver, the’ age relaxation to ex-casual 1labour will be

available upto the upper age limit of 43 years.

Please acknowledge receipt.

~

sd/-
23/2/2001
(Deika Chhikara)
~ Director Establishment (N)
Railway Board.
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- ANNEXURE—F

GFOVERNMENT OF INDIA, MINISTRY OF RAILWAYS,
FAILWAY BOARD. NO. ECNGIII/90-/LG-3/31 dt. 31.10.99

The General Manager (FJ,
All Zonal Railways.

Sub 1~ Petiticn of Sh. Shyam Bihari Lal,
Convenar, Railway Shramik Sangharash
Samiti, Moradabad Divn. Northern
Failway presented by Shri Mzhan Singh,
M.F.
Flease refer to instructions contained in  Board's
letter of even number dtd. 23.1.95 on the above subject,'
which were issued pursuant to observations/ recmmménda~v

tions of committee on Fetitians (10th Lok Sabha)  con~

tained in their 14th Report presented te the Lok  Sabha

in May, 1994.

Instructions issues vide Roard’s letter dt. 23.1.95

ibid inter—alia stipulated that prompt action should be

“taken for screening and absorption of  casual  labour

against vacancies wherever existing in accordance  with:

_the extent instructions.

Committee on petiticn) 10th Lok Sabhad have
st%éssed in their 20th report presented to the Lok Sabha
on 31.5.95 that Board’s instructiaﬁs mentioned above may
he implemented at the earliest:so that justice is done

to the genuine casual labour.
In view of the above, it is reiterated that the

Contd. . .F/-

ot

O
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instructicns contained in Board’s letter of even  number
of dated :° 23.1.9% should  be implemgnted prampfly.

Acticon  taken in the matter may please be intimated to

. this affice at the earliest.

ad/~
' ( M.D.Pillai 2
Dy. Directar, Estt. (N)/I
- Mailway Roard. .

No. E/Rectt/7208/0 Ft. VI- Lumding, dtd : 26.07.2000
Copy forwarded for information and n/action fo o2 '

13 Sr. DPD;,DPO; APOS; All BMs, All Assistant
Officer. ST L o

} All Cadre Seﬁtion‘inﬁhargesn'
3> All Sr. Subardinate incharges.

43 Divil. Secy. MU/EU/Lumding.

'5)  © CLWI/Lumding.

€) FPrincipal Rly. Schoal, Lmg, BFE.
7) Hd. Master RLY School, Dmv, DMRE.
Sd/-Illegible,
. Z26.7.00
" for Divil. REly. Manager (F),
N.F.Railway lLumding.

Contd. . F/-
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HOVERNMENT OF INDIA MINISTRY OF RAILWAYS (RAILWAY EOARD)

NO.E¢NG) 11/90/LG-3/31. Ft. New Delhi, dt. 23.1.%5 °
~”TD ‘. ﬁl:‘ o . . . - ’ . o .
The General (F), SR )

Northern Failway,
New Delhi. )

Sub i~ Petition of Shri Shyam Bihari Lal, Governor,
 Railway Shramik Sangharsh Samiti,Moradabad .
~Divn. Northern Railway presented by Shri ’

Mohan Slngh, MR C

“Kindly' refer to the correspéndence ré§ting with

your. letter Na. 961«E)123/1é1MSA/€1§A/Pt. I dt.’ 6L5;a4

Son the above subject.

s

2. The_abuve’pefitidﬁvwas.exém;ned<ﬁy‘§he véummitfee
an~tHE'pefitiuners (:IOth ok Sabha )‘wﬁo, iﬁ their I'4th
-Report presented to the Lok Sabha in May, 1994, have
interialial Gbserv;dv that it was lack of proper @ainf'
_tenénée énd updating ﬁf lgve'feéistérs of Casual Labour
f.;hichi }eq' to the seleaction Board to depesnd upaﬁ the
certificatés issded' by .thg supe%visors and gave ‘an
‘opportunity to the toncérﬁéd 5upérv§s§rs T iséué “fa&e,

certificates. The cmmméttee'haye, therefare, - inter—alia

recommended as- under i-

i) The Minigtry must enauré proper méinw
tenance and updatinévaf live registers cf Casual

\;‘ Labours, un&er supervisian of superior Offi&ers
‘so as  to elgminaﬁé the‘scgpe of manipulati@n

etc. in future. ¢

.CQntd;a.P/"
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ii) Pending cases of corvuption and irregular—
ities against officials may be finalisgd without
any further delay and appropriate action taken
against the guilty persons.

iii) Genuine Casual labour who fulfill the
eligibility criteria must be absorbed and regu-

larised without any delay.

3. The above recommendations have been considered by
the Railway board, who desire to reiterate the instruc—
tions issued by the Board, from time to time for proper
matntenance of casual labour live registers. The Rail-
way's particular attention in this codnectimn is invited

to instruction issued vide Board letters No.

E(NG)II/18/CL/2 dated 22.11.84, E(NG) 11.87/6./38 dt.

12.6.87, EMNGYII/78/CL/2 dtd. 8.12.88 and E(NGYII/

89/0L/1 dtd. 23.2.90.

4. As already stipulated in Board's letters rveferred
in para (3) above, the Casual labour live registers
should be maintained in duplicate. Nhile one copy should
be lodged with the Division, the other copy iz to be
maintained in the respective field formation on the
Zonal Railways. The registers should be reviewed every
year and updated preferably during first quarter of the
year. This registers so maintained should scrutinized by
senior gazetted officers at least once annually record
kept in the regisbef itself to show by whom it was

checked.

4 Contd- - -P/"

&
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5. Board desire that one above instructions regarding

proper maintenance of casual labour live registers
should be scrupulously followed. Any lapse on the part
of any authority in this regard should be viewed
seriously and detervent action should be taken against

the officers/staff concerned.

6. The Board also desirers that in future, the

entries in the live register/ supplementary live - regis-

ters, service Book and Casual Labour Cards should be the

ones which should be relief upon while considering the
eligibility of the casual labour for re—engagement,

screening etc.

7. Board also desire that all pending cases of
corruption and irregularitie§ against the officials,,-in
respeet’of the'empanelment of Casual lébour for absorp-
tion as Loco Cleaner and Fitter Khalasi in the Moradabad
Division in 1987-88 examined by the committee on peti-
tions (Lok Sabha ) should be finalised without any
further delay and apprdpriate action taken against the

guilty officials under advicesto Board.

8. As  regards absorption of the Casual Labour,
attention is invited to the extent instructions which
provide that all posts in the GfaUp-D categories barring
certain exceptions like compassionate appointments,
appointments against sports quota and posts in Diesel/
Loco sheds and workshops ett.« should bé filled by

Cdﬂtd. - .P/'—
< .

14
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screening and absorption of casual laboury Board desive

that prompf actiaon should be taken for screening and'

abscrption . of casual labour against vacancies wherever

existing, in accordance with the extent instructicons.

Flease acknowledge receipt.

sd/—~(M.D.Fillai) -
Dy. Director, Estt(NII
Failway Board.

‘::‘I:I py t o e

GMs (P2, All Indian Railway ( except Northern
Failway? for strict compliance of  instructions
contained in paras 3 to & and 8 above.
Sd/-
Dy. Director, Estt (NI,
Failway Board.

-

Contd. ..F/~
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OFFICE OF THE GENMERAL MANAGER(F)
MALIGAON, GUWAHATI-11

NOL.E/37/70¢(C) Ft.XII Dt. €.12.99
T [}

DEMC(FI/LME and others,

Sub - Petiticn of Shri Rihari Lal, Convenor, Rly.
Shramik Sangharsh Samiti, Maradabad Division,
Northern REailway presented by Shri Mohan
Singh, M.F.

Copies o f Failway Boérd’é letters N
ENGI/II/20/L2-3/731  dt. 23.1.35 and  31.10.35 " received
under Board’s letter of even number dt. 16.11.99, are
sent herewith for canfivmatiaﬁ af the candidates, léid
down in the Board’s letters.

Yourr infar@atiaﬁ, as ashked fD; may piease - be
reached to this office by 16/12/99, positively.

Sd/-

. for General Manager (F)
N.F.Rly. ‘

GOVERENMENT OF INDIA MINISTEY OF RAILWAYS FAILWAY ROAED.

NO. ECNE) 11/90/LG-3/31 NEW DELMI, DTD : 1&6/11/93.

ij

The General Manager (Fis,
All Indian Railways.

Sub ¢ Petition of Shri Rihari Lal Convenor, FHailway
Shramik Sangharsh Samiti, Moradabad Divisian,
Northern Failway FPresented by Shri Mohan
Singh, M.P. :

Flease refer to Board’s letters of even number

dated 23/1/95 and 31/10/9% ( copies of both the letters

-

N

Contdae . o/~
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Jare enclosed ) and furmish the follow Qp action taken- in
‘the  matter 'immediately as these papers are urgently

feQuiredlta be put.up;to the Board.

Sd/— ‘

( Devika Ghhikara »
Director Establishment (N
Failway Board. :

. DA/As above.

S Cantd. . /-

-

P e
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' DOCUMENT No.A;,cha

‘To
The Divisional Railway Manager,
N.F.Railway, Lumding.,
Respected Sir, .
Sub :-  Appointment of Ex-Casual Labour.
Ref :- 1) Rly. Board's letter No.E/M9/11/98/CL/32
| dt. 2.3.87. -
7 2) Rly. Board's letter No.E/M9/11/98/CL/32
dt. 9.10.98.

3) GM(P)/MLG's letter No.E/41/CL(E)-Pt.II
dated 8.12.98.

~

I, on behalf of the Casual Labour Organisation
o§ Lumding Division, beg pardon to staté that on the
strength of the above Rly. Board's circular and instruc-
tions some of the Ex. Casual Labourers were screened and
appointed time to time and very recently on 3rd, 4th,
5th November/1999 a screening test of: 194 Ex—Casuai
Labourers were conducted by DRM(P)/Lumding and appointed

themselves.

But ~ in this connection- I like té bring to your
kind notice that though we the Ex Casual Labourers shown
in the attached list Fubmitted our épplications for
appointmeht in reqular cadre aloné with valid dischérged
certificates time to time and gave interview individual-
ly to DPd/Lum@ing, APO/Pé/Lumdinq'with discharged cer-
tificates for consideration of ouﬁ case. But with no
efféct. | |

© How sad it is that where the applications were
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submitted, the dealer concern did not acknowledge ' even.

Finding "'no other alternative applications were sent to

"DPO/LMG by Regd. posf. One case is placed before you as

a token of example. Application of Sfi Kanti Kr. Das,
Ex. Casual Labourer dt. 07.0;/1983, 10.07.85, 16.03.87,
10.11.89, 01.10.98, 05.03.99 and 11.01.2000 along with
discharged letter, photd copies enclosed in his applica-
tion of 11;02.2000 addressed to DRM/LMG - he pointed out
that four Ex.Casual labourers originéily.worked with him

as CL and these four Ex-Casual Labourers were appointed‘

and working at present except Sri Kanti Kumar Das, Ex.

C.L.
'

In .this cénnection }é is further stated that
whenever Qe-attended office we were told that our names -
have not been included in live;Register. Then we prayed
to include our names in the Live Register as per - the
genuineness of dischatged 1etﬁer' aga Master Sheets
available with the Suboréinates:-Butfné ac£ion has been
takgn: in respect of inclusionyéf our némes in the Live

Register. We think that due to our 'GARIBI' our names

were not included in the Live Register/Suppl. Register.

In the above circumstances, ‘most fervently we
pray to your highhess Rindly intervene into the matter
personally so that we the genuine Cc/Labourers may not be

deprived of being appointed.

- At last, we, the Ex-casual labourers were taking'
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shelter under the shadow of the justice for absofptién

in regular cadre.

Yours faithfully,

Sd/- ARUP MAZUMDER,
Secretary,
Casual Labour Orgn.
Dated : 19.5.2000 : Lumding Division,
Loco Running Council,
P.0: Lumding, Dt.-Nagaon, .
‘Assam. »

Copy to :-
1) Smt. Momata Banerjee,
Hon'ble Minister for Railways,
~ Govt. of India, New Delhi.
2) GM(P)/MLG, N.F.Railway.

3} Shri Rajen Gohain (Nagaon-10),
Hon'ble M.P.

4)' Com. Basudev Acharya,
Hon'ble M.P., New Delhi.

5) Secretary, AIREC/Lumding Division.

‘ ¢
'8d/-Arup Kr. Mazumder,
Secretary.
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DOCUMENT NO.s;; H

To
The Divisional Rly. Manager,
N.F. Railway, Lumding.

Sir, .

Sub :- Appointment of .Ex-Casual Labourers.

A

ﬂost respectfully, “I,'oﬁ béhalf of the Ex-
Casﬁhl Labour Organisation beg pardon to state that\ a
me£orandum on the above subjeét’bave been submitted to“
Ex~DRM‘datéd 19.5.2000 with é list of Ex—Caéual Labéur—
ers awqiting appo{qtﬁent but with no effect (Photocopy

Len

enclbsed).'

e

In this connection, we met with Dy. CPO/MLG -

-

who édvised td Meetiwith DRM/Lumding as "the instruction
has \alread§ been ‘Sent to. the: Divisional authority,.
Lumding -’photocopyﬁof the Dy. éPO/MLG's circular ad-
dressed to DRM/LMG is encloéed herewith for your ready

reference.

In the above ciicumstancas, most respectfully
I pray to your highness kindly to intervene into the
matter for early appointment of the Ex—Casual Labourers

who are awaiting for screening‘and oblige thereby.

DA/- 1) Memorandum submitted
to Ex-DRM dt. 19.5.2000

& relevant documents.

7
f
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2) Dy. CPO/MLG's circular.
Yours faithfully,m

Sd/-Arup Kr. Mazumder,
Ex-Casual Labour Organisation,
- Lumding,
C/0 Loco Running Staff
Association, Lumding, P.O.
Lumding, Dt- Nagaon, Assam.
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DOCUMENT NO. _~ I

To

The General Manager,

N.F.Rly. Maligaon,

Guwahati-11.
Réspected Sir,

Sub :- Memorandum on absorption of Ex-Casual

Labour in N.F.Railway.
I, on behaif of the Ex-Casual Labours,, who are

.awaiting absorption bring to your kind notice the fol-
" lowing facts for your sympathetic consideration and

necessary action please.

That Sir, in. terms of Rly. Boards letter ' No.
| E)N—9)11/8;1/CL/41~ dated 2/3/87 and 21/10/87 Railway
Board directive all General Managers of Indian Raiiwa}s_
vide No. E/N/9/11/98/CL/32 dated 9.10.98 para No. 1,1 to
maintain Supplementary Casual lésours live registér
Divisionwise 'separagely for both opentline and Project
Casual Labours who were discharged prior to 1.1.81 and
after 1.1.81 for want. of work and Qho‘had-not been re-

engaged and applied by 31.3.87.

‘.In"this connection it is stated that the ély.
authority DRM(P)/LMG did not circulate the circular
thfough notice Board of all important Rly. stations of
Lumding Division and through Newspaper to apply to the
qulway by 31.3.87 for inclusion their names in the

supplementary live Register. ‘The Ex-Casual labour

o
o
L

S
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lgosing their work were spread out in different places
for their 1ivelihood by means. The ‘' then DPO/Lumding’
preparedv Live/Supplementary live regigtér whimsically
(where»mosf of thelgenhine Casual Labours were deprived.
1t is so painful that the Casual Labours who
residing at Lumding, heard the news and submitted their
applications repeatedly within the target dated of
31.3.87 but was not considered. Aé for example cobies of
Shri Kanti Kumar Das, Ex-Casual labour épplied for time
to time copies are enclosed herewith for kind perusal
please.
The DRM(P)/Lumding absdrbed some Casual Labours
in the year 1991 when maximum'genuine. Casual Labours

were not favoured.

In the year 1999 when we approached the DRM/B/
Lumding they‘denied yerbally to us that‘there were no
Eg“Casual, labour awaiting in Live/Supplementary 1live
Registers; The DRM(P)/Lumding did . riot receive . our
applications also.‘But no regular pressure by our Organ-
isation and one Organisation of the Railway (AIREC)A a
list of Ex-Casual Labours were published containing 194
Ex-Casual Labours and they have already been regularised>\

through screening held on 3.11.99 and 5.11.99 in DRM(P)

/Lumding's office.

We the Casual Labours Organisation, Lumding'

-1
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Branch requested the Sr. DPO/Lumding to " collect the
names of Ex-Casual Labour Sinprdomate Wise as per Master
Roll duly certified by the respective departmental .

Gazetted_Officer'tofensure genuineness. But the Sr.-DRO/ o

- » Lumding thimsically prepared.the list of 194 Ex-Casual

Labours leaving maximum number of genuine Ex-C.L. There-

» after wé the Ex-Casual Labours submitted individual

application again with S true copy of Casual Labours

Certificate and -C.L.Card issued by the authority of -

controlling unit for,appointment.

We requested Branch Officers, under whom we work

to take necessary action and to certify our genuineness.

.

The respective Branch Officers Engineering and

- 0y
v

Mechanical Deptt. ‘Acolleéted 'the? names from the .
subordinate Offices Qho are awaitiné absorption andﬁ
their names exists in the Master Roll and in the Regis-
‘texr’ ma;ntai£ed in Subordinate offiéés and then sgnt to.
Sr: DPO/Lumding duly cerfifiéd fbr-necessary action. AS

per.eXtenE rule in the year 2000.

-

A .

But Sr. DPO/Luﬁding stated that as our names

“

1

were not entitled in the live/supplementary live regis-

‘ . . . N ( “N .
tered maintained in personnel branch will not be consid-
~N

-

ered for screening.

~

R /

The General Manager '(P)/Méligaon vide his

L/NO.RECT-314 No.E-57/0/Pt.XII(C) dated 15.3.2001 has

I
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circulated Rly. Boards L/No.E/N-G/11-99/CL/19  dtd.

28l2.2001 for absorption of ex—cas&a} labour who borne

in Live/Supplementary Live Registered.

-

In Ehe above circumstances I, on behalf of the
Casual, Lahoui Organiéétion Luﬁdihg Division requestlng
you to consider our cases and kindly absorb us through
screenlng as per turn-under whlch 194 have been regular-
ised in 1999 so that we may llve hand to mouth with our
chlldren, otherw1se we shall die for hardship and there—
by obliged.

\V 3

. Yours faithfully, -
. Sd/-Sri Baneshwar Chakraborty, .
.Date’ : 21.6.2000 ' Secretary, Casual Labour
» : Organisation, Lumding Division.
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" DOCUMENT No.i__;r :

To
Shri Nitish Kumar,
Hon'ble Minister of Railways,

(Rail Mantralaya) Rallway Board,
New Delhi.

Respected Sir,

Sub :- Appointment of Ex Casual Labour
. in N.F.Railway.

‘ I, on behalf of the Ex-Casual Labours, who are.

awaiting absorption bring to your ‘kind notice the

_following facts for your sympathetic consideration and-

necessary action please.

That Sir, in terms of Rly. Boards letter No.E
(N-9)11/84/CL/41 dated 2.3.87 and 21.10.87 Railway'Board
directed all General Managers.of‘lndian Railways vide;
No.E/N-9/11/98/CL/3?. dated 9.10.98 to maintain Casual.
labours ‘live‘registgr Division&ise separately for both
open line and Project Casual Labours who were discharged
prior to 1.1.81 and after 1.1.81 and who had not beeq

engaged and applied by 31.3.87.

In this connection it is stated that the RIly.
authority DéM(P)/ng did not circulate the cizcular
thtou@h' notice Board of all importaﬁt Rly. stations 'b%'
Dumdinq Division and their names in the live Register.

So many casual labour did not apply by 31.3.87 as they

did not know about the matter.
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It is so painful that tbe>Casual Labours who are
Qorkinq at Lumding, heard the ne&s and many of them
submitted their applications within’ 31.1.87 but the -
‘Office did not écknowledge even many applications were
not received in the Office of the DRM(P)/Lumding. Their

names were not included in the Live Register.

The DRM(P)/Lumding absorbed some Casual Labours
in the year 1991, but maximum Casual Labourers were not

favoured.

_ Therefore, they applied several times to include
their names in the live registér.But on regular pressure
by our Organisatioq a list pf ”Ex—Casual Labours was
pﬁblished containing'l94 Ex-casual labours and they-have
already ‘been’ regularised tﬁrqugh screening held: on

3.11.99 to '5.11.99 in DRM(P)/Lumding's Office.  Many

genuine Casual labours were not favour for screening.

’
-

The éhotocopies of the ;elevant documents and
all correépondences are enclosed herewith. The memoran-
dum submitted to Qeneral Manager- dated 21.6.2000 is
enelosed herewith which is self explanatory may kindly

be seen.

May I, therefore, pray and hope that you would

be kind énough to look into the matter sympatheticélly
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-

and ' your cohsideration may help them and they may be

absorbed on your kind intervention on the matter.

i

Yours faithfully,

- 4 Sd/-Béneéhwar Chakraborty,

Secretary,
Casual labour Organisation,
~ Lumding,
Dated : 2.8.2001 C/o Loco Running Staff

Association, Loco Colony
Lumding, P.O0. Lumding,
PIN-782447
Dist-Nagaon, Assam.
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. CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHATI BENCH
. . 3 {, Orlglnal Appllcatlon No 140 of 2002,
. IR 4 B S
5 . ;qate of Order : Thl the let Day of May, 2003..-:
THE HON BLE MR JUSTICE'D.N. CHOWDHURY VICE CHAIRMAV .
THL HON'BLE MR g. K.HAJRA, NDMINISTRATIVE MEMBER. ,;-
l.i.Srl-Kantl-Kumar Das £
S§/o0 Sri Tulsi Chandra Das - . -
2. . Sri'Dilip Chandra Dey .,f.}'"ifﬁ;”g '}' He
- $/0 Late Karuna Sankar Dey ., T T S A -_g,
I '. s i “ -
' 3. . Sri Bhabatosh Acher’jee , }; »Q?
'S/0 Hari-Mohan Acherjee ST A NS RN
4. Sri Baneswar Chakraborty . T W
. ,S/o Manlndxa Chakraborty , . ' _ T L'l‘;":.ﬁ‘
. . ‘ i '»:,‘.‘
5. L. Appa Rao o né
' S/0 Sri L. Ram Loo ' s
' 6. Sri Sentu Aich i;
i .is/q Late Satindra Kr. Aich \ i
/ 7. Sri Rabi Malakar. R I
S/0 ‘Manindra Malakar g
8. Sri Prem Las -
S/o Late Babin Lal - . '
R N . ’_.’ \ ';3 Y
9. 'Sri Babul Chandra Dey : . A !
S/o Jatlndra Ch. Dey ' T I T e
y )\Tnf:¥Q§§Srl lehan Basfor ' ’ o t_g'Ls_,; o e
’:“‘ Ram Prasad Basfor : : . ;
N AT B T ) A s
o . “
;gﬁ‘,mx \\ig‘ i Binal Bhattacharjee . g
”/ (% \"§7 Sudhlr Kr.Bhattacharjee ; Cs .
[ ;ﬂ RS SRR Y
;\ Q;l Nltal Das - ' ' S L
N 3/0 Sri Abhimanya Das ;
N ] "l." l
°) Sushil Kumar Dey .
Sri Blrendra Kumar Dey !
: i
1l4. sri Haradhan Dey , i
S/0 Umesh Chandra Dey - . %.
. i
15. sri Monalal Chakraborty i
‘ S/0 Late Nishi Las Chakraborty i
16. Sri Biswanath Kumar Dey
S/o Prasanna Kumar Dey.
"
17. Sri uddab Das
S/0 Navadeep Das
18. Sri.Nérayan Kuri ‘
Ve S/0 Tarani Kuri N o
; 19. sri Kartik Malakar S S Lo
' - 8/o Late Jatindra Malakar g
20. sSri Pijush Kanti Deb : :
S/o Late'Prakash Chandra Deb ‘ ' R 2
2l. Sri sajal Kanti Dey : . : S i PI
X S/0 Jatindra Mohan Dey. :
; ’ : . Contd./a




22. Sri pravir Kuﬁar~Dhar
$/o Bhupendra Dhar
23. Sri Rama Rao"i,f';, ‘
s/o Late Kar Rlaiya \
R R SRR
24. Sri Lakhmi Narasailya
s/o T. Narayan.
25. Sri Haradhan,Debhath' n
s/o Krishnalal pDebnath !

26. Sri Gauranga Mazumdar
G/0 Manoranjan Mazumdar

27. Sri-swapan Kumaxr beb
3/0 Manoranijan Deb

28. Sir Anil Chakraborty |
s/o Mahendra Chakrab{‘my

29. sri Tapan’Kumér Ghose/
/o Surendra Ghose

30. Sri,Hérilél Bhagat
s/o Kapildeo Bhagat

31. Sri Bindaram Biswas \
s/o Nilamani Biswas

‘§2<\Sri,Amu1ya Rishi
“"-f.\iéo Rabindra Rishi

’

9 -"\"‘_/ .
_Ar33.2.9¢1i Rameswar Kathar .
N AN EYe Late sital Kathar "
ay L.

3 ilsgi'Babul Talukdar ‘;
,;~’SéF-Debendra,Talukdar‘

AR S PR

; s
P N .
357 sri'Gauranga Dey

v s/o Kailash Dey

) .
i

=36, Sri gadhu. Tati
g/o Krishna Tati

47. sri Niranjan Dutta
s/o Pran Krishna

,8. SritDulal Das |
s/o Kalipada Das ’ ¢ ﬁ

319. Sri Khokan ch. Dey
s/o Nagendra Dey

"4Q. Sri Babul -Deka .

5/0 Digambar Deka , T

41. Sri Ranjit Tati
g /o Kamdhan Tati

42. sri Babul Dey

s/o prafulla Dey . :

43 . Sri Gopal Kaya '
/o Arma Kaya

44 . Sri Narayan chandra Dey
g/o Late Hari Mohan Dey -

45. Sri Lalit Mohan Paul ;
' // s/o Jogeswar Paul . % E

‘ _ " contd./3
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i"'Shiba Prasad ‘Shyam . . . . U

Kanailal shyam "~ I I A
L Sajal'Dutta ' o
Amulya Ranjan Dutta -

o P o :
.o 48, iSri Sushil Choudhury .
, ¢ . :S/0 Ramani’ Choudhury Tl

49. 'Sri Paltan' Mandal ™
S/0 Surendra Mandal

°0. Sri Gopalorang " e - o
S/o Janki Orang . Co . :

R
- R
S5 -t

51. Sri Ranjit  Debnath
'S/o Srimanta Debnath
. ' ” ) ' - ’ J
52. Sri Kageswar Bora oo '
§/0 Jonaram Bora'

53. Sri Gopal Ch. Das
-~ 8/9 Kamini Kr. Das

{0 w094 SrdssugribiTati] o vk hoed leciiay :f»

' . - .S/o Santo Tati ” o :

@

'55. Sri Lila Tati ;
. §S/0 Cheroo Tati

56. Sri Chunnilal
Ram Chandra

Madhab Tati
Jogli Tati

Putul Tati
Raghumani Tati

i.Bagai Tati'’
Bablu Tati

Judhisthir Nath
Dhirendra Nath

Durga<Pau1‘
P S/o Jagabandhu Paul

62. Sri Sibendra Chakraborty ' . -
: S/o Jitendra Chakraborty , . A

63. Sri Parimal Chandra Dey \
S/o Satish Ch. Dey

64. Sri Ajit Kumar Deb
S/o Kalachand heb

: '65. Sri Durgush Thakur
' S/0 Kamal Thakur '

66. Sri Gopal Sarma , R '
o . S/o Indramani Sharma '

..67. Sri Lakhan Debnath
. . S/o0 Hargobinda Sarkar

. 68. Sri Swapan Sarkar - . a '
| S/o Late Jogendra Sarkar

>

| ' | _ ~ Contd. /4
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The appllcants are 76 in' number'-who claimed that LhLy_

':rendered services under the respondents as casual labourer

i
l

3and were subsequently retrenched.! The applicants plalmed

that Railway Board introduced a .scheme for absorption . of

'\L///’/q' " such workers. The policy was 1ntroduced to absorb the

casual labourers who were dlscharged before 1. l 1981 which

"included open-line and project llne casual labourers. These

B

Contd. /s
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&
L.
) . . . ‘%: K
69. Sri Dulal Sarkar : , Qg)\f
. S/o Late Jogesh Sarkar . ' ) Y
. 70. Sri Puneswar Phukan . ‘ o \\v
' S§/o Late Akaman Phukan -~ | ~ B N
’ ‘ ‘ . ) |/ \‘ .o ) . . ‘-.’ :
" 71.°Sri’Maran Mazumdar - ooy L . : \\J
-~ 4 .«.8/0o Prafulla .Mazumdar ‘
. ! o ', et ._4’1'_Y A g . ) . -
wil2..8ri Kartik Gore - .
"‘S/o Dasarath‘Gore
Tl !
*173.°8rix Subhash Chandra DebnaLh _ S '
S/o, Late Nerd Ch. Debnath B
'~r-74° Sri Jiban Chandra Sarkar ‘ :
" 7", - 8/o Late Sachin Sarkar : - ..- : B ;
75. Sri Minash Ali .
S/o Rajib Ali '
76. Sri Minash Ali | :
5/0 Gobinda Dey.
All the applicants arc rc51dcnt of Lumding in the District
of Nagaon, Assam.
. . Applicants.
\
By Advocates Mr.Sarbanda Das, Mr.G.Pathak.
- Versus - .
o=~ 1. Union of India
770 v T Represented by the Secretary to the
28 <”w,q15\" Government of India in the
’ngp_, v epartment of Railways
S ey il Bhawan, Raisina Road
(YA O W Delhi - 110 001.
s . . .) ' ) B
AN \i_,::$. v 1€ General Manager (Personnel) S ‘ foe T B TP
A\ R ”q?North East Frontier Railway . . - . _ Deto T s
NN e q Mallgaon, Guwahati - 781 0ll. - » -7 St o o
NI e A : '
NS *\.:‘ ] I . .
Al Senlor D1v151onal Rallway Manager (P)
ot Lumding, District:-.Nagaon . R a
i' Assam. ‘ ' . %I Respondents.
S O T - , v
) fo Mr 5. Sarma, Rallway Standlng counsel. . .
e _ o , '
.amﬁ. Y i . . ORDER .. (
2 AL - ; ' '
3 TR CHOWDHURY J.(V.C.): ¢ - .
'v ".i!l rr‘ ) ’
,' N
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in  the Live-chister/Supplementary Live Régister

Prepared by the authority the name of the applicants were
not included.

According to the applicants, their case wasg

not Properly considered.

‘2. The respondents in the written Statement denjegq and

disputed the claim of the 4

Pplicants ang submitted that
- these applicants submitted

?a , stage, therefore the authority diq not consider it

entertain their Tepresenations. 1p the written statement the

v [ réspondents' submitted that the authority considered the

+

cases of all the Persons those who filéd-applications in

5 - time ang Pursuant thereto 194 ngme of’ casua

; i o registered. Since the applicants dig not apply

their case could not he considered.

3. We have hearg Mr.S.Dpas, learned counsel for the

A applicants ang also Mr.s.Sarma, learned Standing counsel for

H?Tiktb Railways,

Lepresenations at g4 belated‘

fit to
oY .

have given our anxious consideration on the mattcrﬂ\\

er.
this application requires further

on  verification of the records.

¢+ We are

be met, if a

uubmit individual

o Tepresentations before the General Managér (P),'N.F.Railway,

Maligaon, Guwahati-1].

‘directed to submit individual Iepresentations before

aforesaid authority within

the

= <

a period of one'monthAfrom the
receipt of the order.

authority shalil consider their case as per law and p

4 | ass
T
\/\;//_\ ='appropriate order. It is expected that the authority shalj
! .

Contd. /%

‘Accordingly, . the applicants are .

If such applications are made, the -

m mm——

Ty

C7 e
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5'period ofcg;

/ consider it expeditiously and preferably within

months from | the receipt of the individual

representations. R -
subject to the observations'madc above, the application

ds disposéd of.

A ‘ . :
.EhThere shall, however, be no order as to costs.

Sd/ VICE~CH AIRMAN
s¢/ MEMBER (A)
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(SEE RULE 42 )

| GENTRAL AU»&NIs[RATIVE e | - T N qg
T RIBUNA : T
| "GUWAHATI BENCH: UNAL '

QRUER SHEET

L e {'%"C? iy

Original applecation MNo: S /
Mise Petition No: 4 X ‘ | |
e . - e /03 \/:’l - ;
- { oA TYO (oD ' E
Contempt potition No: ‘ / { - | | t
Review sipplacation No: _ /
oplecants: - KoK Dos - othuy

. Respondants:—_ .. asosX QI‘ONM

“avaccto for the Applecantc._swy <, x>a4

;spocate for the Respsndants:— C‘OLgi\

~Totes of thn Roq

it

i

J

_ S i }
. Present: The Hon !b*, Mr Justlé -]
L Chowdhury, VJce—Chal man

2

R
ryi Date %,Le
X :
N
i

y.: The Hon'ble ME N D'D‘?v:~*~
- Admlnlstratxve Membe1
. We have heard Mr Sarbgsuar Das,

E learned counsel for Lhe applleanfs who

{ “ has- prayed for correctlon of . the
f-vtypographical etrors iin descrzblng the
" names of some of the applmcants “in
0.A.140 of 2002. While. typlng the
order some typographjcal orrors WEere
crept in like in 51.No.8 the applicant

. gri Prem Lal 1is wrongly shown as Sri
i prem Las. gimilarly, at s1.No.73, the
applicant gubal Chandra Hebnath 1s
wrongly ryped as Subhash’ Chandra
Debnath, so Aalso the name of the ,
appllcant santoo Dey. is Wrodgly shown
o as Minash Ali at S1.No0.76. The father'
‘ v:‘ of Santoo Day is’ rxghtl{f[ﬁhown as

"7y Gobinda - Dey- These &Y€ al’

_,_.

! Lypogr;pnjcal exrors and. thb names ©
v a£01cmﬁnLlonPd appllcantf reguires to

. “hus L y
o be correctco néz'stands corlected.

contd.
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23.7.2003 Appllcant Nos8, 73 and .76 shall now be
read as Prem Lal,. Subal Chandra
Debnath and Santoo Dey respectively.
Similarly. in typlng the name: of the
learned counsel appearlng for the
applicants. was mlstakenly described as
Mr.Sarbanda .= =~ Das “f  instead of |

'il*““ Mr.Sarbeshwar | Das._'fThe same also
?{ stands corrected.

A s R The applicationjfis accordingly

E allowed. IR

e e e 1 2 T

i/ VICE CHAIRMAN
sd/ MEMBER (A)

bb

L N . - S -

I*C2Ai79>/ Zfﬂg?y‘ “’)ESZCTY”/V\ﬁ\/$4ch aa/»AJD ‘ (kﬂ_ﬂi£112f¢b?2#‘A
Ao en do!

L/%/M U Bag aowents GanAsh O
R b b”g o‘éjhxi; {7
) M { ( /w;: :D G iw«:/%’wi\f & o 4

' ﬂ@/,p/é‘u’y ¢/ 7 ? |

Eﬂ ?)// P
R - Pea /{/dn e el ).
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To.,

The General Manager,'(P)
N.[F'. Railway, .
Maligaon, Guwahati-11l.

Ref. : Order dated 21.05.2003 passed by the Hon'ble
Central  Administrative  Tribunal, = -Guwahati
Bench. )

Sub Absorption of Ex. Casual Labour.

Sir,
I have the honour to state the following  : e

1. That being an Ex-Casual Labour wunder the

Jutisdiction of Lumding Division of N.F. {Railway, I
appliéd féf absorbtipn-in regular post along witb other
similarly situated workers in terms of policy déclared by
the Govt. of India:and Railway Board from time to time.
But, my case was not considered at that time, thouéh a
group of workers have been absorbed leaving aside my

claim without showing any reason.

2. | That beih§ aggrievédlby the non consideration
of my case, 1 have filed a case before the  Centra1
Administrative Tribénal, Guwahati Bench along wit%fother
similariy situated workers of Lumding Division.

3. That after hearing the case the  Hon'ble
Tribunal bdsSed an-otder on 21.05.2003.

4. That in terms of the aforement ioned order I am

submitting this application for consideration of my case.

The copy of Disdharéé Certificate and a copy of the

Contd,.....P/2

|
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Tribunal's order ére, enclosed herewith for your ready

reference.

Thanking you.

Enclo :-

1.

Copy of Discharge.

Certificate.

2. Copy of Tribunal's
order.dt.21.5.03.
Copy to :-

The Divisional Manager,

Lumding Division, N.F.

Hence, I hope that you would be
kindvenough to take apprbpriaﬁe
step for my absorption' in a
substantive post according ‘to
the policy declared by the
Railwayv Board and in térms of
the ordér passed by theiHQanle

Tribunal and oblige.

Yours faithfully,

Ké\’)pzf}\ U Do

CKAMTL Ry, DRSS, )

Son of LJk{L‘W;MXAA 'Q&AQALN\ Y)ma

VAL i fo - Ll . D
P.O. Q<, o 7%/5(‘@ e teko Q”N‘
Dist. : & (&\g NM)
Date :- @@ '

-Railway,

Lumding for favour of necessary action.

[ R e -

R -~
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. - * DOCUMENT NO. N

N.F.RATLWAY

. Office of the =~
Divil. Rly. Manager (P).

7/

No. E/57/6/Pt.I(Ex~-CL) .?ated : 25.02.04

To

Shri Sajal Kanti‘Dey,
Santi Para (Naba Patty),
Lumding-782447. :

Sub : O0.A. No. 140 of 2002 Before CAT/MLC in
connection with your appeal dtd.15/16-06-2003
is appended below.

Ref : Your appeal dated 15/16-06-2003.

LY

The speaking orders passed by GM(P)/MLG in

connection with OA No. 140 of 2002 before CA/TR/GHY is -

appended below :-

"  Hont'ble Tribunal in their order dtd. 21.5;03

directed the applicants to  submit individual

AJERY

'representations before the authority within a period of

one month from the reéeipt of the order. If suéh appli-
cétions are made, the authority shall consider their
case as éer Law and pass approbriate order. Accordingly,
the applicants have' submitted fheir representation,
which were received by the Office on 04.05.2003; _
-The undersigned has gone through the Hon;ble
CAT/Guwahati's order dtd. 21.5.03 and the representa-

tions in details submitted by the applicants.

Sp ) -
a9 S
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It is ascertained from DRM(P)/LMG ,%hat ‘the
applications which were received from the discharged
Casual _Labour on or before 31.3.1987, were. scrutiﬁized
by-a three member verification Committee and the name of
194 cCasual workers were included .in the Supplementary
‘Live Casual Labour register rejegéing the fake and
ineligible applications.

Thé applicants in the said OA did not submitted
such aﬁplication'to register their names in the sub Live
Casual Labour Register as per railway Board's instruc-

tions within the target dtd. 31.3.87. -

It is seen from the representations submitted by’

the applicants . that Ehey did not furnish any documentary

. evidence to prové that they had submitted their

applications to register their names in the

supplementary Live Casual Labour regiséer\ in plroper
time. They also did not mention about the effect they

made to register their names.

Railway Board vide their letter No.E(NG) II-

78/CL/2 dtd. 4.3.1987 has given.chance to the discharged

Casual Labour to represent for registering their names
in sgpplementary live casual Labour registér on and
before 31.3.87 giving the detailed éarticulars such as
date - of birth, date of eﬁgagement, edhcational

qualification, personal mark of identification with

adequate documentary.proof in this ‘regard along with‘ a’
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attested . copy of the Casual Labour card and any other

proofvof having worked as Casual Labour for ve;ificafion
of the grievances of the claim for consideration  of
regular absorption:in aue course. But the applicants did
not do so to register'their names at that time. As such
at this distant date, it is quiteran impossible task to

verify the genuineness of their claim.

A}
1

In the circumstances mentioned above their claim

cannot be maintained as per rules and Law."

(8d/~N.K.Sutradhar)
25.2.04
APO/PC/Lumding,
for Divil. Rly. Manager (P),
N.F.Railway, Lumding.

Copy to

Gn(P)/MLG in réference to his letter No. E/70/
LC/NS/191/2002 4dtd. 5.2.2004.

(Sd/-N.K.Sutradhar)
) 25.2.04
, APO/PC/Lumding,
‘ . for Divil. Rly. Manager(P),
N.F.Railway, Lumding. :
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{16 [ Gopal s.C. -do- : 26.5.83 [ 16.10.90 | 991
. Acharjee. Acharjee : |
17 |Dhiraj = [Maheswsar |-do- | |30.5.84 |18.10.90 | 9%g
Kuma!" Kumarc : R . .
18 | Chandra Kr. | Sukumar PWI/NOG | 28.5.60 |15.10.78 | 18.4.81 | 912
. | Sarkar. Sarkar ' _

[19 [Gudp Mohan | H.B.Mondal | TOW/FCHW/ 27.6.75 | 20.10.81 | 861

1., Man&gl. IMG ‘ :

— - . . - s R ——

@4) v /%rmm/u- 4

Interpolated seniority list of Ex.CL/CPC of Open line and retrenched CL of Construction
organization and CL/CPC worked under FCW (IOW/PCW/LMG). Reference Dy. CPO/IR/MLG’s L/No.
- PE/41/CL(E) dtd. 9.6.98 and Dy. CPO/CON/MLG's D.O. L/No. E/283/CON/C1(2) dtd. 29.5.98 and
GM(P)/ MLG's L/No.Ef41/ CL(E)PLII dt. 8.12.98 and SEN/FCW/MLG’s L/No. W/FCS/MLG/E-
14(B)PLIDTD. 11.795. . - . o .

Total

. | 3 | Date of | Date of
8/ Fathex’'s Engage . Date of . ~ Worki-
¥o Maza Name. Under Bixen | Foosee Disch ng
. e ment. arge
1 2 3 4 5 | 6 7 8
1 |Najrul Islam | Najir PWI/NOG | 29.6.59 | 29.6.77 | 26.5.83 | 2156
Bussain. :
2 | Padmeswar Harumath “do- | 27.3.56 | 20.5.65 115.10.62 |1608
| Patar. Patar. , I < : .
3 Sankar Roy .| Talabir Roy | -do- "29.6.57 | 29.6.77 |15.10.81 | 1568
[T [®inode |G.C. sarkar |Icw/EoR/ | - |3.6.74 | 16.10.90 | 1359
* | Behari IMG. :
Sarkar.
5 Chandan | S.N. -do- "~ [16.5.77 | 20.10.86 | 1161
Mazumder. Mazumder

6 |Suresh Das | Umesh Das | PWI/NOG | 29.9.49 | 29.6.81 | 7.8.84 | 1134

[ Tsuku Rom PR, TCR/FCA/ —110.8.63 [17.10.90 | 1031
Kalita, Kalita. IMG ‘ '
) Dilip B. Saikia ~do- - [28.5.83 [17.10.90 | 1130
Saikia. .
9 1Suren Ch. | A.C. ~do- - 29.5.83 | 17.10.90 | 1127
Talukdar. Talukdar i
10 | Guneswar - |N.C.Das “do- ' 5.6.83 16.10.90 | 1124
> | Das. '
11 | Devakanta G.K.Das “do- 10.6.83 |18.10.90 |1118
. ; Das. .
12, |Bonsidhar | K.R.Phukan | -do- . 7.7.83 | 17.10.90 | 1101
# | Phukan. ' -~
¥ )
13;.|Miss. Lili |W/o P. XEN/CON/ | 21.1.62 | 9.11.82 | 31.7.85 |1024
Af Sarania SHTT.
-e-v (S/C). . ) i
¥ B ‘ ) 7
14 | | Jogen Ch. Danda Ram ICW/FSW/ ] 25.5.84 18.10.90 | 1005
: Deka. Deka. MG
|-18 +[ Swapan Kt. | B.P. Dey. “do- T [12.5.84 | 17.10.50 | 998

* Dey (No.3)

= . l:/\\
i

~




(75)

- (2) ,
Tz 3 T 5 [ 6 T e
20 [-Gopal Ch. K.C.Dutta TOW/ FCW/ ~ |22.5.85 [18.10.90 | 837
" | Datta.- IMG ~ :
21 | Swapan Kr. |M.K.Dey “do- 17.8.78 | 20.10.85 | 776
Dey. (No.l) ' . _
22 | Golap Das | Rupran YEN/CON/ | 1.1.62 | 28.9.83 |[13.10.85 | 775
o SHTTQ
23 | Kamal B. ~do- 1.1.67 |30.9.83 |13.10.85 [774
Khaklary . . ' ‘
{ST) :
24 | Dineswar P. Gogol. TOW/IMG 5.8.85 | 17.10.90 | 768
Gogoi .- '
25 | Deban Das | Karman XEN/SHIT | 16.10.58 | 7.10.83 | 13.10.85 | 766
(sC) '
26 | Bnanda Das |Narayan ~do- 16.12.64 | 12.10.83 | 15.10.85 | 761
27 | Udai Doimary | B. Daimary | -do- 1.7.56 |17.10.83 |13.10.85 | 756
(sT) . ‘ '
26 | Birendra P.R.Kalita | IOW/FCA/ 13.7.84 |16.10.90 | 600
Kalita : IMG .. L
29 ' | Durganath - S.;K-..Phukan ~do- 6.6.83 20.10.86 | 556
- | Phukan . _ . :
30 |Ram Chandra | Radhika XEN/CON/ | 3.4.64 | 12.5.82 | 31.10.83 | 538
, : g €D ‘ ' .
31. | Naren Ch. Kalicharan |EWI/NOG |12.7.37 | 2.6.81 | 15.10.82 | 500
Das Das - : -
. - . ) . ‘ ' s . [
32 | Bishnupada Monoranjan ~do~ 2.11.58 | 2.6.81 15.10.82 | 500
Das Das ‘ y
33 |Ranjit Kr. |Rukmini Ch. |-do- | 20.11.60 | 2.6.61 [15.10.82 | 500
Dey Dey. .
34 [Siblal Makhan Lal | IW/FCM/ 18.7.86 |17.10.90 | 474
| Putatunda | Putatunda LGM - T
35 :'.Su{:en Phukan | 6.C. Phukan | ~do- 25.5.84 19.10_.86' 444
-I'36 [Bishnupada | Mahim PRI/H/ 124.70.61 | 31.3.83 | 443
- '.Dey ' IMG © :
\3'73;.‘ Azimul Haque | B.B.Haque XEN/CON/® | 1.1.80 | 6.2.83 | 25.8.84 | 436
TR - | SHIT. ]8.10.84 |31.10.85
38 1] Uttam . B.R.Bardhan | ICW/FCA/ | - {24,585 [16.10.85 | 435
;-‘ % Bardhan v meG ] :
39 |®Pratap Ch. |S.C.Das —do- 25.5.83 | 25.5.86 | 431
. JDas - . ’ :
40 | Cheni Ram | Kuhiram XEN/CON/ | 25.6.62 | 4.10.84 . | 13.10.85 | 404
Basumatary : | SHTT. ' '
8T "
41 | Suren Bora | Nandeswar | -do- 30.7.59 | 6.10.64 |13.10.85 | 400
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.| 64

Ba;thakur.

| Padma

v :
(3)

1 2 3 q 5 . 6 7 8
42 | Bareswar Posuram “do- 17.10.63 [ 11.10.84 | 31.10.85 | 396
‘ Basumatary

(8T) .
437 | Dipak Barua | S5. Barua IGW/¥CA/ | 12.6.84 |20.10.86 | 390
' me
44 | Parimal B.K. ~do-~ 14.6.81 | 20.10.86 | 361
Acharjee. Acharjee. '
45 | Ram Bahadur |R.S.Vaujal | -do- [26.7.83 [18.10.85 | 378
Vaujal. ‘ :
46 | Subhash Ch. | Prafulla IOW/MBG. |1.1.53 [1.1.71 15.5.83 | 362
Das. . ’ Kr. Das. ‘ '
47 | Bhupen m XEN/CON/ | 30.9.62 | 2.11.84 | 30.9.85 | 333
Bhuyan. SHTT .- o
[48 [ Biren Barua | Hemdhar ~do- 20.7.63 | 2.11.84 |30.9.85 | 333
49 | Prabnam Ghana ~do- 31.10.66 | 2,11.84 | 30.9.85 | 333
Bhuyan., Bhuyan “
50 Bhogéswar Khageswar ~-do- 9.6.60 5.11.84 30.9.85 330
5 ] qua .
E1 |Mitin Sana | Dhirendra | -do- 9.11.62 | 6.11.64 |30.9.85 |3%7¥
52 | bulal M.K.Mahanta | -do- 31.12.59 | 14.11.84 | 30.9.85 | 322
| Mahanta
53 | Sishir Kr. | Kobinda XEN/CON/ | 31.7.64 | 14.11.84 | 30.9.85 | 321
Singh | SHTT. '
54 | Debo Kanta | Rabiman “do- 30.6.60 | 10.10.84 | 31.7.85 | 295
Rajkhowa. Rajkhowa 1
155 | Puspa Kanta | Puniram “do- 30.6.60 | 10.10.84 | 31.7.85 {295
Bora. :
56 | Dimbeswar Rudra Kumar | -do- 1.3.65 |10.10.84 |31.7.85 |295
Hazarika. Hazarika.
57 | Ranjan Kumar | Biyaram ~do- 31.5.62 | 11.10.64 | 31.7.85 | 294
Bhuyan. . :
%8 | Ajit Gogoi | Chandra —do- 1.4.60 [12.10.84 |31.7.85 |295
59 Nintyananda | Chandrajit -do-~ 31.5.65 |19.10.84 | 31.7.85 266(-A
‘Bayan. . T :
[60 [Prafulla | Sewram. XEN/CON/ | 8.1.61 | 20.10.84 | 31.7.85 | 285
Kalita. SHTT. - .
61 . | Swapan Kr. Ananta Kr. | XEN/C/CD |16.6.59 | 10.7.81 | 5.4.82 272
‘ Das. - ‘ Das. ‘ '
62 | Hiren Das Phanidhar XEN/C/ 26.5.64 | 4.10.84 | 31.8.85 | 272
: (sc) . . SHTT. 1.5.85 | 31.7.85
63 |Naren Bora, | Sonaram. -do- 1.4.55 3.11.84 | 31.7.85 271
Pushoa do-  |1.2.63 .[4.11.84 |31.7.85 |270




®
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.// '
(4) -
1 2 '3 ~ 4 5. | 6 7 8.
65 | Mahendra Bhadram —do- 1.1.61 |5.11.84 |[31.7.85 | 260
| Bora ,
66 | Pradip Bora |Niron Ch. ~do-_ 28.8.63 |5.11.84 |31.7.85 | 269
- Bora. ‘ :
67 Tarun Bora Priyaram }'-do- - 11.3.64 5.11.84 31.7.85 | 269
68 [ Uttam Das Tikhar “do- 16.11.64 |5.11.84 [31.7.85 |269
(sC)
69 | Bhudneswar Dimbeswar. ~do- 1.4.65 |5.11.84 31.7.85 | 269
Bora ‘ -
70 | Naba Krishna | Lilaram [=do- 3.357 |5.11.84 |31.7.85 |269
| Manta '
71| Nakul Ch. Tarun Ch. | -do- 7.3.61 [19.1.84 |13.10.85 |268
Das. - -Das. ,
72 |Miss. oinu | Dimbeswar | -do- 1.4.65 |9.10.84 [31.3.85 |267
Bora 1.6.84 31.7.85 | .
73 | Kaliram. Khomen ~do- 5.3.60 |14.11.84 |31.7.85 |260
-{ Bhuyan ' :

74 | Manik S. Hazarika | -do- 31.7.66 | 14.11.84 | 31.7.85 | 260
| Razarika _ o ]
75 | Bidhan Gita -do- 21.3.62 | 16.11.84 | 31.7.85 | 257

) | Rajkhowa Hazarika ’
76 | Manik ~| Aghono T-do- 3112758 [19.10.8%4 | 31.3.85 | 255
Saikia . 1.5.85 31.7.85
{77 [ Sachindra S.N.Sarma | IOW/FCW/ 28.5.81 |20.10.86 | 255
: nath Sarma IMG :
{78 [Waljan Rava | Pathuram XEN/C-3/ | 30.9.61 | 26.10.84 | 1.7.86_ | 249
- ‘ mlGo .
79 [ Ajit - Khargeswar | XEN/SHIT |1.1.60 |26.11.84 |31.7.85 |246+
| Hazarika . : :
80 | Iswarwar Bhogeswar | ~do- | 5.6.65 | 26.11.84 |31.7.85 | 249
' Bora. | — B
81 | Pradip Daijalal XEN/CON/ | 13.1.59 | 28.11.84 | 31.7.85 | 245
Kr.Singh GS/MLG. :
. {OBC) ‘
82 - | Noren Bora. |Mahendra XEN/CON/ | 4.2.62 | 2.11.84 |31.3.85 | 242
e d : | sHTT.: 1.5.85 31.7.85 | -
83 | Pradip Kamal Kt. “do- 16.2.63 | 2.11.84 |31.8.85 | 241
. .| saikia - 1 2.5.85 31.7.85
84 Krishna Kr. Jatindra XEN/CON/ | 19.10.61 | 5.11.84 1.7.85 ,}239
= E Singh ) CI/MLG. L
85 | Samiran Ch. | Satish Ch. |XEN/CON/ |13.1.58 |5.11.84 |30.6.85 | 236
-} |roy (s0) ROy. CI/MLG. -
3 ; I . - % - ’ ) ) .
86 -{ Mani Ram ‘Matilal IOW/MLG. | 16.1.55 | 16.1.77 | 24.6.§3 | 231
| Pamika.” | Panika. - ‘

B I o3
‘L
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| )
1 2 \ 3 — 4 s 6 7 8
87 |Monoj Rava | Metor XEN/CON/ |14.1.60 |12.11.84 [1.7.85 | 232
(sT) - | GJ/MLG. | .
88 . | Sankar. B.C.Debnath | -do- 27.12.65 | 12.11.84 |1.7.85 |232
' Debnath » '
89 | Ratul Ch. Sukendar —do- 3.1.62 |30.11.84 [17.7.85 [230
Dey : .
50 | Tarini Das | Lakhiram ~do- 30.7.61 [1.12.84 |[17.7.85 |229
{sC) . ‘ T M- o '
91 | Nabesh Rava | Pratap Rava | -do- 24.3.55 |17.11.84 |1.7.85 | 227
(sT) -
52 |Md. Faizur | Jafar Ali. | -do- 13.12.59 | 4.12.84 [17.7.85 | 226
Raman. o . ) -
93 Dil:lp‘ Ratheswar '—do-' | 4.8.64 1.12.84 1.7.85 213
Chowdhury ) ‘ _ -
94 |Anil Ch. Das | Upendra PWI/B/ 26.6.55 |27.9.81 |26.4.92 |212
IMG :
[95 Ratan Xr. Gunandra PWI/EXP | 16.3.58 | 27.7.83 | 26.2.84 | 209
Dey
56 | Shantoo Upendra PRI/DMR | 4.3.56 |25.6.77 |15.7.81 | 208
| Malakar Malakar. o ' c
97 | Purnadas Kuarsingh -do-q 4.10.57 | 25.6.77 15.7.81 208
- | Panica | Das Panica -
98 | Kamala Kt. |- XEN/CON/ | 1.12.62 |16.1.85 |31.7.85 |197
Saikia SHIT. A :
55 | Bareswar Das | Ananda Ram | -do- 8.4.62 |18.8.85 [31.7.85 [195
100 | Prabin Hem KEt. ~do- 24.1.60 | 5.11.84 |13.5.85 [190
Barkakati Barkakati : '
101 | Lakheswar | Bhumidhar | -do- 31.7.62 |1.12.85 | 31.7.85 |182
' Nath'- '
102 | Dwijendra | Nabin Ch. . | XEN/CON/ | 31.6.59 | 1.1.83 30.5.83 | 161
.| Mohan Deka | Deka. CcD
{103 ['Anil Seal B.C. Seal. | IOW/FCW/ 13.7.86 | 16.10.90 | 181,
1 , MG |
104 | vhimal [®. Upadhya | XEN/CON/ |1.1.57 |9.10.84 |[31.3.85 [174
- | Upadhya : SETT. . S
105 [5.5. 5. XEN/CON/ | 24.12.60 | 6.1.85 | 30.6.85 | 170
. | Purkayastha | Purkayastha |G-I. ' -
106, | Paresh Ch. | Jatindra ~do- 31.4.60 [9.1.85 [1.7.85 | 174
©+| Kumar. Kumar.

107 | Lakhinarayan | Nandi Ram | XEBN/CON/ |25.11.62 | 9.10.84 |31.3.85 |174
* |'Bora. Bora SHTT. ‘ : . ' )
108 | Biren Ch. Pratap Das | XEN/CON/ | 1.1.63 | 9.1.85 30.6.85 | 173
! | pas ' (o ' : .,
¢ #, 5 . ) -
L1097 [ Nilmani Bora | Bangsadhar | XEN/CON/ | 29.9.59 |11.10.84 | 31.3.85 |172
N ER - { Bora SETT ‘ ’
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- (6) .

1 3 R A ~5 6 7 )
110 | Padma Kt. | Sibeswar “do- . 1.9.61 [11.10.84 |31.3.85 172

‘Sarma. Sarma. B . - ’
111 | Khargeswar | Anth Barman | XEN/CON/ | 15.1.69 | 11.1.85 |1.7.85 172 °
.| Barman. - jecp - i ‘
112 -| Jogesh Ch.. | Sandi Ram XEN/CON/ | 31.8.60 |11.1.85 [1.7.85 172
- { Das Das. GJ. :
113 [Basheb Ch.. |Lohit I ~do- 13.12.60 | 11.1.85 | 30.6.85 | 172
"+ | Thakuria. .| Thakuria. : s T
{114 | sarhim Nath | Krishna -do- -~ [13.12.60 [11.1.85 |30.6.85 |175
| Das: ‘Das. -
115 | Jiban Ch, “Dhirendra IOW/MBG. | 25.4.51 |25.4.69 |15.8.83 [170
Dey _ Ch. Dey. :
116 |Ajit [Monoram | PwI/NOG | 1.1.69 |27.4.81 |14.10.81 | 170
Bhowmick: - . | Bhowmick. : - - : “'
117 | Dipak Ch. Gajen Das. | XEN/CON/ | 9.2.61 |16.2.85 |31.7.85 | 166 |
{ Das. * ' SHIT .
118 | Niren Pitambar XEN/CON/ | 21.8.63 | 16.2.85 | 31.7.85 | 168

_ ‘Kalita. Kalita. SHTT

119 [Biswanath | Tapasi Ram | PWI/WOG | 6.1.61 | 16.5.62 [15.10.82 |152
Chakrabqrty.i Chakraborty .
120 |Kamandi Rava | Nani Rava | XEN/GON/ | €.3.55 |2/2.85 1.7.85 152
R I §: 3 SHTT. :
12T | Jiban Lal Mohan | PWI/LFG | 6.11.58 |19.5.83 |16.10.83 | 151
1 Sutradhar. | ' ‘ o '
[122 [Golap ch. Tularam XEN/CON/ | 30.11.60 | 15.11.84 |14.4.85 .| 151
-~ {Nath.~ | Nath SHTT -
123 ] Parimal N.Biswas “do- 31.4.58 | 6.11.84 |31.3.85 | 147
" [ Biswas (SC) e ’ ’ '
| ¥24 |Taxman Thapa | R.B.Thapa | TOW/FCA/ - 26.5.83" | 20.10.83 | 147
: | IMG . R '
[ 1257 Maya 5.C. ~do- 27.5.83 | 20.10.83 | 147
#| Pasulate Pasulate ; : :
2 & . : : .
126 2| Ram Ranjan | S.R.. —do- 28.5.83 | 20.10.83 | 146
“ . | Acharjee. Acharjee. -
~[127 | Chandra Katu | 9. Yadav. [ <do< 28.5.83 | 20.10.83 | 146
| | Jadav ' ‘ 1
{126 [Rema Xr. . |B.N. XEN/CON/ | 3.2.57 |13.2.85 |1.7.65 140

' Charasia Charasia. GJ ' -

129 |Lakhi Pada | Owram Bora | XEN/CON/ | 131.11.61 ]15.11.84 |1.4.85 1138

h ‘Bora SHTT ' : : :
130 |Bijoy | 5.B. TOW/FCA/ 23.6.63 | 8.6.84 | 136

. | Krishna | Majumdar IMG
" | Majumder : :

131 | Basanta | IN.K. Das ~do- - .6.13 | 20.10.83 | 136
., '| Kanti Das o : ' ‘ ‘
9




(#9)

f (1) |
1] . 2 E a 5 . 6 7 8
132 | Swapan Kr. Motilal Das | PWI/NOG | 1.1.60 .6.81 |15.10.81 | 135
Das. oo : '
133 [ Ananta H.B. Chetri | IOW/FCW/ [9.6.83 20.10.83 | 134
Behari IMG
Chetri
134 | Adhir Das. N.C. Das -do- 9.6.83 | 19.10.86 |133 .
135 Surjamanih D. Swain XEN/CON/ 25.2.85 1.7.85 127
Swain’ GJ
136 | Abhijit S.K. Gupta | IOW/FCW/ 16.6.83 | 20.10.83 | 127
: Gupta - IMG g
13:7 Ra_bi Malakar | P.K.Malakar | -do- 16.7.86 | 7.7.89 127
138 | Upen Mahanta | Deba Kt. XEN/CON/ | 31.12.60 {30.11.84 |1.4.85 |125
: Mahanta. SHTT . ,
139 | Bhabeswar L. Talukdar | IOW/FCW/ 120.6.86 |[17.10.86 |120
Talukdar : IMG o
140 | Ashis | G.K. TOW/T/ 1.11.60 | 24.1.83 |15.5.83 |112
" | Chakraborty | Chakraborty | JIG - S . :
141 | Sukhendra Hare IOW/MBG | 21.2.58 | 2.8.77 15.8.83 | 110
Das Krishna Das ‘ : ‘ :
142 | Dipak Prasad |N. Prasad IOW/FCW/ 3.7.86 20.10.86 | 110
143 | Bimal Basak |S. Basak -do- 8.7.86 20.10.86 | 104
144 .| N.N.Deka. G.C. Deka ~do- 11.7.86 |20.10.86 | 102
.9 : . '
145 Pijush Kanti | 5.C.Nag. -do- 12.7.86 |20.10.86 | 102
’ > Nag.
[ . -
146 | Subrata Kr. [K.C. Deb. | -do- 12.7.86 | 20.10.86 | 101
s | Deb ‘ !
147 | Sambhu R.B.Mahato | IOW/FCW/ 16.7.86 |20.10.86 |98
Mahato ' IMG ,
148 | Purna Kt. Phatic Ch. | XEN/CON/ 14.1.85 |14.4.85 |91
Bora. | Bora. SHTT
149 | Gopal Ch. | Puhiram —do- . 31.9.60 |14.8.85 |14.4.85 |oL
Barua Barua .
150 | Bara Kanta | Kaliram “do- 31,1765 [14.1.85 |14.4.85 |91
151 |Bala Krishna | Seknh PRI/NOG | 1.12.56 | 26.7.81 | 15.10.61 |61
Thapa. | Bahadur .
' | Thapa.
152 | Swapan [Nani Gopal | -do- . 16.6.56 | 27.7.82 |15.10.82 | 80
{ Sarkar Sarkar. . ‘ :
153 | Jatindra Das | Jamini TOR/MBG. 2.5.77 [15.5.83 |71
| Mohan Das. : - '
154 | sambu ~ [satish PWI/BXP | 16.2.50 |1.3.83 | 16.5.83 |71
‘ i"\ Majumdar ° '
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1] . 2 3 KL 5 6 K 8
155 | Kandra Mura |[Matha ~do- " 16.1%42 | 8.3.83 16.5.83 70
. R .‘ l‘ ‘ .
156 | Nanda Kurmi Kadhura -do- - 15.10.44 | 8.3.83 16.5.83 70
157 | Monorajna Paynee PWI/BXP 17.3148 | 8.3.83 16.5.83 70
‘ Das o . : . :
158 | Krishna Kanti ~do- 16.11.48 [ 8.3.83 16.5.83 70
- | Choudhury. : L ' |
V - . " ' . . I ..
1159 .| Petoo Phukan | Tahiram ~do- 16.2./50 [ 8.3.83 16.5.83 70
{760 [Ramsbit Roy | Dhanu Roy XEN/CON/ | 25.5.64 | 25.5.85 | 31.7.85 | 68
: | seTT. ! .
161 | Sarbananda B. - 1 IOW/FCW/ | 8.6.83 9.8.83 63 .
- { Rajbangshi Rajbanshi MG i -
. : ! ,
162 .} Swapan Dey Girish Dey | IOW/MBG ! 21.8.82 15.10.82 | 56
163 | Lalit Ch. Taloo Ram .| PIW/NOG "~ 129.8.81 |15.10.81 |47
| Barman. - Barman. e ; ‘ :
164 |Mis. P. = - I [13.2.85 |31.3.85 |47
Rahaman : '
. ) . K ' .- | ,
165 | Ratneswar - | G. IOW/FCW/ | 11.6.83 25.7.83 45
- Chowdhury. - | Chowdhury =~ | IMG ; j '
i R [ : -
167 | Satya Pada Ramani IOW/MBG 1.10.59 | 8.7.83- 15.8.83 39
' Dhar. . | Mohan Dhar. g | ‘ ' '
168 |Mahesh Ch. | T.R,Das. “IOW/FCA/ I |14.6.83 |4.7.83 |21 .
. - .ot |
Das. : : IMG o -
s&/— Illegible,
.25.3.99 :
for DRM(P)/LMG.
y
List of Retrenched skilled Casual Labour.
1| Bahadur R.K. Patar | XEM/CMI/ | 22.2.83 |5.10.85 | 945 N
Patar (ST) _ SHTP. , | , :
2 Miss. Lina Phatik -do- 16.6.84- | 30.9.85 | 318 .
Mahanta Mahanta. - | p
3 Kamal Ch. P.R. Bora ~do- 14.3.83 -110.7.85 | 793
Bora. . N ' | -
4 Suren Saikia | T. Saikia ~do- 1.10.83 |5.10.85 764
5 Dipankar 1B. Goswami | =do- | 8.10.84 30.9.85 | 356
| Goswami o : . .
6 Pitimbar B. K. ~do- 14.10.83]130.9.85 | 344
Goswami ‘| Goswami . !

sd/-Illegible,
25.3.99
for DRM(P)/LMG.

/




1GY

@awkavr— /i/ MJ;

- D T e Ll R _,___...Mw,‘:onav =
) ] - : Py v B , PEPI RS
;w/:gkg,ﬁiém‘?""&t’—-—A-"-«-\“«-‘U{ S Eg_gz*vx_{:ﬁ_’?na»m_;—;_w »mgn.,m. : Iﬂu{h“ .
':'.r'; c y " . ' . . T T
I RS e qoiNo L AN ST S g i
b c ; 90 #to 3HA/N, F. RAILwWAY 5. Pergonal marks of [ Co\f’ A 1”
H Q'm '-'rq'/ TITT AR gl
g ~ ;(Ier'tmcauon LT L -
4 Off:ce/Deﬂartment Eﬁjjb% hoes, - s (:J’-»w W«
i SR /L{q,r, -/ , WWF Az o
K . ;HFWZFTFM/ T &7 4G %n 1 W } 51T frg MECACE AR C
P et —— -
£ wel o Sex‘vxce bo.Ok ‘ A , é e
f fOI‘ Casual Labour S 6 thu’re 0” b G
N '
{

gzr I qIE- m‘r
Name in :fyl[.
( In 8lock letter

KAI\T(KUMHR
5) .

DAS

Fvﬂarmm

}-i 2. Father's | nameg" T‘J-‘J\‘ O\m“mDM

)

T N fr Oy

T,

.. f

S Fafa f

“ 3. Date of 8 mh 708)961 ........ ' '
R b g nc.wz U
N HTDW T 3{1:{7{[{;3 q‘},.y T -r ::nm 17 i Signetura of (he Fust]r\ppaut 13 Seilor DUD:{VISOI e
o 1 el -

¢4 Age at initial casual employmen ’ \ W e

i : |

i IYear L9 awimonths. /0. | :

NN |

i T 74 |

i

f_ s |

.A.

'--f".,-‘.v'_;..;.-,‘;.-...;.;';;;:,e;;;.axw.rwm— T P D B




AT

am.

1. .
.

Pericd of Empo

o
(teocana.
!

]

i
-:‘-"........

I

AR R T FEEEY

\ 4"”'

LJ'TJVKw . C\/) G\fp\,d\,

1 - .

tr e y
nv!!ct.c'cl1|||uln|u|vn'|

e

N et G i
: ’ ‘,[/170)‘ !bff‘) (-—~ iy

l ' LF/I” L,\, -*/,'
s ' ! :

R .0F- SERVICE

KO

[

CASUAL LABOUS.
|

I HERE S FC S ERIE

GTRNRNGT e

| : S::;.‘-;rlnu; mz...,;,c»;;x‘
' !
f : ST\
) ‘ \ o Z \!J\
{:WV*—-} beiln £ ter b ; T, ‘\}"'
. / . , . L ‘I Pt
| L e ey e
! i A
i ............................. e b L,
f | -
|
! i
Vel

&




-1.0 ) ’ ' ‘ ,‘..‘_“ . _. ’ !

W3

\
. v, \
" . ! N . Tl ) . E— \\ h'
Lie hronlvluluﬂ By xchun\L 0 Flgnr' ‘ | SRR 1 .
. :c'O(,”“.Q.hhlllH' » ’ S '
ot . ) . “ : “ v o , } .
cirg houbie Loployaent or dluchalkut | P
. 4 [ 4 ‘uu.)‘-._\l l_l‘)()ll'IQ n ’ T :
. . s P
» ) R i
. lx ) . .‘f -xdl .
' \. . it
: I . ;
Lo i i N e ‘ ) _ | ‘l
- : S ' S Sy 3
La due g roasett o has 'h].o r‘nln\qulon L hap to AETE 1
. atate uut Lo Ly ure otntHOH vrort ralt.mlg soureo, thnt ' : I' ‘ i
clacla e /il aal axa el recraliel  ohartiy, v S y
oy ’4\‘., ta ",n'\tlon ’;‘l.l\" K \\(l‘tl r\d AR (’\'\ Naat - : ‘ :
Pravy 1eueil 1o 1adsihl Ureler 100 /Lovor N‘\l‘lo Vi Wb LIy o i
L RS R S Y W TP JL‘..M vrom o tho porv)ca hoot: or Cogunl - . 1 i
Loobonr Jamyi o Tavoue C ) e \ . i
. , ‘ .
) ) . . . ' | ;
iy L L ot be o1t of 1laen ta t‘)nni‘(,n . e i s
oty T L:‘ur alghb Sharan b dyinlls S unnere: n\“llr(\n s ) { . i
PR MY ln ving T oammborg e ron\lu. only an Tamily, onqlo B S
0y wortl von e anary e WVonor \mrlt nt JFN )]()\'\u)']‘l . E ‘} ;
S ‘ : . - o R ML L.
L oviow ot tup n“uvo Lll(HMIl\PC“ﬂ T uon)' R K'
veoaanloyon tovdpeli ta Liolly congidor Y Chingy -

b
-\1\0-\] \'\\(: AE
ooboitoint nee Ll e ‘

L]tg'ury Cor vilah pot ot Yoty -

|
“, ‘ 1k
s e gLl reunan ever gratolful ta you, : | ) i
| : ol ¢ zf"
. . ‘ ’: o t f; ;
. | STERE U LN YA
: \.' \‘ :.‘.x ir
Youry Cuithluliy, . - X |
oo, . o" coe Voo ' N
; u.v".'l.‘ . S /('b [ l‘ .// . ,('/.\ \';) e * h
' B : . \”/Z L '1"(( S

7/‘?}@3 B Voot dnmalliya el oy e

, l

R TR R N VIR Iuo.,u Coluny o - l

_ N Lundibig : ' . l

. : . ' : . ' ‘ )" . ,

: ' AR ) \ ;

' ‘ o‘ sV e \ U/b ﬁ
SV

ol . o ‘\\\‘ P
.'/»




( Typed copy of Rage 84 ).

T«:«

The Sr. Divisional Personal Officer,
N.F.Railway, Lumding.

14

Sub ‘:- Appointment of discharaged Caéual Labour.
8ir,

With due respect % humblé'sub&ission I beg to
state that in .... understood from relgable source that
‘Incharge C/Khalasi are beihg recruited shortly.

That Sir to mentiﬁn that I worked as C/Khalasi
from 19.8.81 to 31.3.84 under IBN/Lawer Haflang which
may kindly be Qerified.frmm'the service book for Casual
Labour issﬁed in my favour.

B8ir, it will not be out af place tp mention
that my father Tulshi Charan Das, Retd. Gunner expired
in 1985' leaving 7 member s depending only on Family
pension. In cne word we are.starving for want of employ—
_ment;

In view of the above circumstances I  would

request your goodself to kindly consider my case fa-
vourably and appoint me in any category for which act of
your kindness I shall remain ever grateful to you.
* Yours faithfully,
8d/~Sri Kanti Kr. Das,
C/a Sri Kamakhya Deb Roy,
W/Ne 38D/ (A) Loco Colany,

~ Dated, Lumding, F.0. Lumding, Dist-Nagaon,Assam.
the 16.3.1987, . 2
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" ( Type copy of 'Pége 187 )
To
The Divisicnal Rail&ay Manager (F),
N.F. Railway/Lumding.
Sub ;—‘ Employment of discﬁarged Casual Labour.
Sir,

With due respect g humble submissicon I beg to
state that is .undérstbad from._reliable source that
Discharged C/Khalasi are being recruitea‘shnrtly.

New, I beg to menticn that I w&rked as C/Khalasi
fram 1?.6.81 to 31.2.82 under IUN/LGQEV Hafleng which
may kindly be verified from the service book for casﬁal
Labcour issued in my favour. )

Sir, it will not be cut of place to menticin that

my father Tulsi Charan Das, Retd. Gunner expired in 1985

“having 7 members depending only on family pension. In

cne word and we are starving for want of employment.

In. view oaf the above | circumstances I would

request your kindself ta‘kind;y consider my case fa-

vourably and appoint me'in any ‘category. for which act of
your kindness I shall remain ever grateful to you.
“Yours faithfully,

Dafed,Lumding { Sri Kanti Kumar Das )

the 10.11.8%3 C/c Sri Kamakhya Debray,

W/No. 38D/ CA)Y Loce colony,

F.0. Lumding,Dist-Nagaan(Assam)

R
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( Typed copy "of ‘Page 89 )
Tea

The Sr. Divisicnal Personal Officer,
N.F. Railway, Lumding.

Sir, - ‘ .

Sub.:— Prayer for appcintment ésﬁEx“Casual Labour.

I beé to lay befare you the fellowing few lines
for your sympathetic consideration and necessary actian
please.

That Sir, I worked as Casual Labour from 19.6.81
th 21.3.82 under I0W/Lower Haflong. Capy of the dis-
:charged_tertificate enclosed herewith.

Thereafter I'squitted sevevai applicatianslto Yok
for my appointment.iﬁ any categdry iﬁ Group ’b’ but no
alilion hos lLeen taken uptil an for my.appmintmeﬁ%. The
then wa/LMGV amwuréd me I would Qé ralled for Prbper
écreening, but I had not been caileévunkil now .

Therefofe, you will kindly lock intc the métter
Syméathefi&ally and kindly arrange to appoint me in "any
category in Class~IV group so that myself and my family
members may live peacefully and théreby oblige.

Date : One.

Yours faithfully,
Date : 1.10.98 o 8d/-8ri Kanti Das
' ¢ 8ri Kanti Das ) *
Address : C/a Sri Kamakhya Debray,
Or . No. 38(LCAY,
Loca Colony,Dist-Nagaon, .
Assam.

Copy. to DEM/LMG, Sr. DEE/LMB.fﬁr'kind information and
nécessary action please.

) Sd/~ Eanti Das,
Address @ C/o Sri Hamakhya Debroy,
- BOr. Ne. 38LAY,Lace Colany, Lumding.

-
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( Typed copy of Page 90 )

Ta - '

The Divisicnal Personal Officer,
N.F.Railway, Lumding.

éir,
Sub :—~ Prayer fé?'appointmept as Eﬁ*CasQal Labour.

I beg to lay before you the fellawing few lines
for your sympathetic cansideration. and necessary action
please.

That Sir, I worked as Casual Labour froem 19.6.81
to 31.32.82 under I0W/Lcower Haflong o Copy of  the dis-
charged certificate enclosed herewith.

Thereafter I submitted sev9531 applicatioﬁs ta you
far my appointment in any catedory in Group D' but  no
action has been taken uptil nah,far my appaointment.  The
then WFPO/LMG assured me I would be called for proper
screening, but I had not been called uptil now.

Therefore, you will kindly lock intoe the matter
sympathetically and kindly arrange to appeint me in  any
category in Class—-IV group on that myself and my family
members may live peacéfully and théreby ablige.

Yours faithfully,
Date : 035.3.93% : Sd/— Kanti Das.
Name : ¢ Sri Kanti Das )
Address 't C/a SriKamakhya Debroy,
rs. No. 28LAY ,Loca calany,
l.umding,Dist—Nagacn, (Assaml
Copy to DHM/LMG, Sr. DAU/LMG - fo.kind information and
necessary action please:
_ Kanti Das,.
Name 3 "8ri Kanti Das,
Address : C/o Sri Kamakhya Das,

. flrs. No. 38LIAY, Laca caloany,
. Lumding.
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" From 8= Jatinﬁra Mohan Daey
(Kecord Sortar)
DRM(P)'s office,

To . Ne Fe Rly s Lund inge
The Divl. Rallway Manager , :

% Fe R8llway,Lumding.
Sir,

Sub s= Prayer for appointment of my son
- 8ri Sajal Kanti Dey.

o0 086000

with due respect and humble submission I bag
to 1ay before you the following grievances for vour Kini
considerstion and sympathetic orders please,

That Gir, I eam a poor employee working under'

SreDRO/LMG in the capacity of a Record Sorter. YNow I am .
g01ng to retire from service w.e.f. 1°12=79 after glving
o3 yrs. of service to the admlnistration very faithfully
amd sincerety. But now the question arises how I shall
maintain my family consisting 8 members after my retire-
ment. I cannot find out an¥ way that can help me to maip-
tain my fomily after my retirement. So getting no other
alternative, I am compelled tc remember your kiminess to
help me in the herd=-days of 1ife. That Sir, I have son
who is 2 student of class X. If your honour is so kimd
enough to provide my son with & job in class IV category
I shall be able toisave'my'family with tis help.

So considering the above I pray and hope that”

vou will kindly help me by providing a job to my son
Bri Sajal Kantl Jey Tor which act of kiniupvs I chall be
obliged. .

Nated ,Lunliing |} n Yours faithfully,
21st July,197¢ |} : - .

( YJatinmdra Mohan Dey )
Recorl Sorter
" FT Sectlon '
npder DRM(P)/Luind{nge

FeERERR
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To

- Ne{o Railuay, Lumdings -

The STe Livisio@al kemonel Offiger, - ‘ ) Q{

s3ix,

SUD e Frayer fox appointient &8
L¥eCasual Laoours '

I beg ® lay vefore you the f£ollowing few lines for

;our sympathetic consideration and necessary action pleases

¢ B
Tnat Sir, I worked as Casual Labour from %3?4*;"23;&,

under S. 2 T copy 0f the discharged C.erti.f'ic te eﬁ@’a@g
hervwith, : !

Thercealter I submitted saveral applicm;ions @ you fozr
my appolntueat in any cutegory in Group 'O but no mmm has _
been taken uptil now for my appointment.e The then D&O/Lm assured

.me I would be celled for proper xscx@enmg, but I ha.d Bot b@en

called u‘)til nom

Th ereforao you will kindly luok 4in%o th@ mau.m: aympath@a |
tically and \cmdly axrxauge to appoint me in eny categoxy ia

. Classe1V group 80 that myacvlﬁ &ad ny. family mombm my live
" peecefully and thereby oblige»m ~ _ R

DA es‘s'.:a ) : | " Yours *ﬁaithfn&lyg |
D_atew::sjzg—ﬂ\ 7

' 9 tame 839 gﬁcj \&M:L‘M
Miressge  hon {’o..n.dn (N&x’t\fc.“\/)

90 Ltw\&%ﬂ\ﬂ(

. Copy o 3 IR vwc, Srs DEN/LUGe 0% kind f.nfomm:iom and

n@@ensaxy action pleasee

~ - .

Name 33 S_:t‘)&\kcw(ﬁ\@ly
JAdEessgss ) D"{ QWJ,\« |
C)‘\o«bugo ‘k/
QO Lmﬁ\\;\(

( Qr-ss&—m)



74/

T@‘/ . s ', ;' . e - .‘%
The D*visional Railwaj Manager (rP), - -

Me Y, Rallwey, s

LUMDING DTVT ST ON,

Di st Nag,aon, (Assem) °

SUL e P‘rayer, for reengagement o Casual Labousy

I 2L T WA | WU A AL

fel s My appMcatfon dated, - 25,03 /1999 sub'ﬂ*twl b"fom

vou wnich macaived on 2%/03/1999 aga qn documents
?’-gq-zqg}?ﬁs.‘f’?—g A( -‘ l}.‘rv’tw< R L ST LRI ‘ ' -

.

Honouvrable sz,

wlgh to drew your ¥nd and sharp attention
wwards my prayer which ~nnueerated as follows fe

Tha: dx, eacysad plesse #nd herewith (Xerox)
of my applicetion dated /03/1909 peing submitited through Regde
with &40 6 duly = cecelved by your good offleae on 26/03/31599 (Yexox
vf dwe postal docuy nts aloe enclosed .

Tonhes ’w;:cxl! 2% bzoord of Service as _Caau&_l ’
Labour, qualificarlon car tliicate and sports cert! flcataes along
wlth Sutdenal Cadst doxps also enclodnd herewith for yous kind .
RAMRE. Pursual, ' |

‘Now. I hope and frus*' that your high ! honour wl il

kindly 103’« inte wno 'nr'u,u»* J‘,r nEcessary actlion as preayed for.

Dulted, Lradi g, Yours faithfully,

Th@oo»oowl% :{;—%’.hh?ﬂf of J‘Jn“ 3300 | w SW/&/\ 1; ‘

£t 11a) antl D@Y
Fncle .. 8 (Tlight docunsnts in W2LOR as  $/0, h@ﬂmndra Mohen
sbeve. ) . ~w’11..‘f.pdr& {Nabapal iy}
2rhind ¥Yardlonal ¥ oh scheol
l.’ Do & PoSeLumdingy
o1 bt.sl\tugdﬁu(d‘{Swd'l!Sa B

9
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“Linisitative Tribunst

S 1uaN2005 | S

31878t *qropots
Guwahati Bench

¢ ot
; L'-"v..:.f...‘j I

To 8 - R, w1

Diopa Mersonne) ¢ flice) /3¢,

He #te a'fwl-ir/még Qﬁo‘

IN _THE CENTRAL _ADMINISTRATIVE TRIRUNAL

GUWAHAT T RENCH

O.0. NO 227/634

Sri. F.K. Damr&oWgw
e

tinion Qf Indiaz & ors.

IN THE MATTER OF:

Written Statement filed by

respondents.

1. That a copy of the 0.8 has been served on the
respondents  and the régpmndentg have gone through the copy
of the 0.A filed by the applicantsand have understood the
contents thereof. '

2. | That save and except the statements which are
specifically admiﬁted hereinbelow, other statements made in
the 0.4 are categorically denied. Further the statements
which are borne on records are also denied and the applicant

is put to the strictest proof thereof.

3. : That before dealing with the various contentions
made in  the 0.6 the deponent begs to place the bhrief

history of the cese as followss

“ly., Lumding

N.F,

the
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FRIEF HISTORY OF THE CADE:

? wﬁﬁ“ib%n§a!ﬁ.

The Case ND.DA/?Z?/@4 hag been filed by 8hri

¢ . Das  and  others-Y8-— UOI and others before the Hon'ble

Tribunal. Most of the applicants in this 0A garlier filed a
\

case No.l4d/2082 before the said Tribunal. The subject

matter of the case and the relief sought by the applicants

in the baoth the 04 are same.

The Hon'ble Tribunal disposed of the earlier case

No.OAZ148/82 on 21.%.83, with a direction to the applicants

to submit  individual representations before the General
Manager (P)/N.F.Railway/Maligaon within 2 periocd of one

month from the receipt of the order and the Rly.Authority to

se appropriate order

Pt

consider their case as per law and to pa

preferably within a period of six months from the receipt of

the individual representation. In compliance with the

Mo ‘fle Tribunal s abiove order the individual
were disposed of by GM(P)/Maliann withh &

‘representations

speaking order which was communicated to the applicants vide

letter No.E/S57/6/Pt.1 (E5-CL) dated 23.2.44

DRM(P)/LMGE s

(Photo copy of one such letter is enclosed herewith). It may

» L St :
22 % 23 ifn

further be pointed out that the applicants No.2,

the present 0/ were not the applicants in earlier 0A

NO. 1408782,

'

4, That the snswering respondents beg -to state that
since the issue as well as the controversy relates to the
present 0A as well as the A No 14G/8%2 are same, it 18

that the records of the 0.A No 146 /62 may be
of brevity

called

prayed
~for  and the answering respandents for the asake
¥

s

diog

4
1, !
JA 2

7.

53



K

-
LY

begs to relay and refer upon those statements at the time of
hearing of the case.

A ﬁépy of ﬁh@ said written statement
ig  annexed herewith and marked as

;

ANNEXURE-1 .

o1

That the answering respondents beg to rely and

refer upon relevant facts as well as case laws at the time

v

of hearing of the case.

by That the answering respondents beg to state that
the other statements made in the 0A are categorically denied
and if required they may be allopwed to file detailed para-

wise reply.

7 . That the éﬁﬁwering respondenta beé to raise the
prmiiminary objection regarding maintainability of the 0A.
The 0A is hopelessly barred by limitation and there is no
cause of action as such to agitate the matter. As  per the
direction of the Hon'ble Tribunal the.ansmering ressondents
verified dach and every case and verified the relevant
records and connected files and after such verificastion the
caoncerned authority rejected their cases. ft iéjpertinent to
mention here that at the relevant point of time (i,e, on or
hbefore 31.3.87) casual workers submitted their service
particulare but the present applicants did not do so. Basing
o the said particulars about 20d cas@al warkers have been
regularised. Apart from  that the aforeaaiﬁ chanoe of
submission of records was an one time relaxation giving wide
pﬁblication, where as the applicents failed *o  avail the

same. The applicants immediately even thereafter never

-
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agitated the matter in time. It was only in the year (24342

the applicants wanted to raise the issue by way of filing 0A

na  146/¢2  and the Mon‘kle Tribunal rightly remanded that

matter for reconsideration if there is any scope of such

cansideration. After

and/onr éupplied by  the some of the applicants, the

concerned authority has rejected their case.

The answering respondents beg to state that in view

af the aforesaid facts and circumstances prays before the

) Mon'ble Tribunal that the Q.8 may be dismissed with cost.

evaluation of the records available,
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VERIFIOCATION
I Shri KﬁWﬁ\RBKPB‘M . PR?’TH‘P " fn\w\f}.’ aged about - 3 3 S

years, son of KH%I*]RF\KEBN DJNPWT\J agl NAH ..., resident

o d 8 o8 H G 8.0 ¥ * = @ % ® % B H D N A £ 8 M a g RN R 28 w0 # &b on o o& R e ¥ X 8 H n ¢ B g & B &K .
' ] W@'ﬁ Y
presently working as alxkfjﬁﬁﬁéxnﬁﬂbﬁ?ﬂwfbaﬂﬂnEN?:Q}/SJ&)????MWZ?»

M.F. Railway, do  hereby verify and state that the

o } 34F
are true to my knowledge and those made in paragraphﬁkbeing

-

statement made in paragraphs xugygyzggyfgu,unﬂuu...

matters of records are true to my information derived
therefrom, which 1 believe to be tr&e and the rest of my
humble submissions before this Hmm'blevTribunala I am also
authorised and competent to sigh thisiverificatimn an behalf

af all the Respondents.

gnd 1 sign  this verification on this ngkﬁn.th day

ot 2 Dot Sapa

ae wite afEwrl AT Wi
g e ad, ST
Pivisions! Personne! (J'tﬁce.rﬂ@
N. B. Rly., Lusmding
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BEFOPE THE CENTRAL ﬂDNINIqTPﬁTIVE TRIBUNAL.
GURAHATIT BENCH

O.AulNQ,...l4m,;0f 2002

Y

BETWEEN
Shri K.K.Das -
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ezl Po-

Diyiss
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FPe~igionet.
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Union of 1nd1a & Ore. L
: . p ndent}v

nuolulih r,'

@RTTTFM STATFM NT N BEH&LF OF THE _RESPONDENTS
filed

Thnﬁ tha veﬁpondent% have receivrd the copy of the 0A

v hm &pp&irantﬁ and hava gone through the same. Save and oxcept

whirh arﬁ not specially admitted hevein below,
nay ba tvaatod aa tntal denial. The statements which are
buvna out of rpcards are denial, and the applicant ia put to

\

N.*»r,g:_. . ; )
v z:

© bhe ﬁtrichemt prnof thereofs

A T - '
e
thn anﬁwevung vnapondcnt& 1nntend of rwply:ng tm each ,

N i ‘.

e That
pnwaqvvph of the GA beg ta film a rmn%olidated ueply flkmtly an :
!

.z\

. PRt
,famtual ﬁvpert and mwﬂondly an the potnt of law which

followd. - ( \

4.3.87 tesued an 1nafructxon *u n.)vidq an appartunity,

projest  casual Lab ur and open line -camual workeyr d»ww; iR
wls £ 211 e SR
(hetore L.1.813 for uan*‘ of work crv due to completion of chk and
£
v i cpportuni ty wan an  one

pot  reengaged there after. The afovesasl
such casual

applications from

aa

time measure and to that effect
within

ware invited within a stipulated time framae i.e.
Wﬁ”@}m‘ ‘

M.

AT ReraS
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4 31.3.87  far ronsidering inclusian of there namnes
A ST .

"~

4 Camual Labour register so that proper sor

gening could be done for

&

theiy regularisation,
/‘

ﬁcaordingly VRATLous  notices

cunw@rn@d authmriﬁy and in response to such notifications goad
rumbmv of ampli ‘tiﬁhﬂ were received within the aforenaid taroet

dated  4,e. 31 3«87» Thoxe applxc¢tion@ were  scrutingg @d by a

thyge mwmh@r vwrifi cation committom and the names of 194 Camnua)

. . \
Workere WEre includwd in She

_ live Ragiwtmr'rej@ctinu the fake and

&7 : : .

x,@\ inelinible applications The present applicants naver submit bano
™ - .

< Fuch  anpliications within the Larget date Teere 31.32.87 and

thernfore, Cthelr cases were it considered by the e o

vuvxvic tian conmittee  into the Jlive regiater, From the

@ric b LR ﬁubnatﬁmﬂ by the applicants reveal the faut that

only
in  fhe y@ﬁr 2P0 they aubmnitted

reprezentatione Ty much
)Hwtﬁm?&flﬁn mincm bhe Railway Board .havw not  given any
rﬁ%ax&y:um i mepmut of thm afaresaid tavget date, the gt i on
i 'ﬁﬁ%fdﬁ“ihg the cases of the applicants doen notk ariae.  Under

thins faciunl Aspect of the matter the 0A desorves to be Jdisminsed

with comt,
Copies “Sf the order dated u.B.Q'

anclogsing the Railway PBoard's lettg

i
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. datad H.3.87, 22.3.87 noblce dat?c
13.3.87 are ensloansd ag Annexurﬁle, WB,f"

R3 % Rg respectively,

2y, That as  stated above. the

Ratlway PBoard rEEe 1 he

Nkl flomtdon dated «4.3.87 ANG pursuant  te that 194 names  have
'Zz_..,_*‘_\

heen  registered but the pressnt applicants never made

ANy wmuch

| B0 S




*r—.__ R TEOTY R

L A,

S e

e i
-
v

-

————
Sl dmcdve a4

e e,
P .

_g=
@

3,

(A

P

et
Q. im—

N

maling @ny such ulaim am has hasn hade (n thig application.

.;appliuatian thhin thm m*ipulatpd txmﬂf!amo

long lapa@ nr ﬁime about 1% tu 16 va

o

ﬂl

S
P‘) %
(K:
\'Vm
.\ O© &
.'3,3
g g
AN
S ?
N2
~ T
S
s %
k,

and as ﬁnrh after
D-

IV

A +

are now they are stopped f o

) ] \\.,f» S ,
e ) kaing it Fﬁﬁbid”F&fﬂOn Lthe relief soucht for by the

2 ;.’ 23‘"3‘ (~ ‘)Rv“'\ f‘&’k “l.«”‘;-i . - '.
undﬁr the head facts of  the

amﬁiirﬂn%a wnd the s*a?@mmnis A ace .

. e, .

B WY G
ca@m/ thare ﬁm ﬁa indication .mqur
7"““!}"‘.! ! HE B S IR »e -
aﬁﬂuhathiﬁg %h1v Hon’ble Tribuna]
7" [ U 2 B L B S .
ﬁeﬁmvvw to be dxmm:gmad an barrad
' e N il T TRC R TRt PN .
This application 1s also

FLEa

Aoty
of rens

! : BN ‘\7~ s
/bﬁﬁn snind@v
‘ IR TS S AT A Ul

1
!

'{11*1‘ T .
BEa?y pw“timﬁ amd feor suppression of

dalay' in

ing explanation of

and  thus the - applicabion

by Yimitaiion,

dismiamod

Viahle to be

‘1

material

1

{.
Far T bafmr@ thim HDn'ng Tribun@l.




-y
?'—

e A

VERIFICATION
'19‘ ' l 8"3 f@'lmh")\dl\l. nNW .{‘},’RQ LIRSV I S A | | BON
iq; a/d . '
C@{ Lr@« hﬁw&‘d\vhlaal t I’(’.‘B?‘dﬁ”nt C‘f QOL:l::Y:\g}:.c L N N L

l

5 . Lv; Urg .
- g:wr;_-mm'{: wr:ka:ing awD'LWﬁ.”:‘“.& peagen ML.%SW’“‘?E}, ™ &amby

'ﬁnl@mwly &ffirm and - vavify that the statementz made 1in para-

Q""E’l{}h% E-nuﬁunanﬁ;uw--quibzn-nnano-a'eaw--..--‘--- are true to my .

kﬁmw}@dg&hfaﬂm thﬁmm maue AN PAYAAYAPNG W s veanssnomresavuan Are

Vinfmvmation d@p?ived fram records and the rewts are

i

Tyrue -ﬁa

Yy humbim mubmimwiﬁn bpfmv@ the Hon'ble Tribunal.

‘gﬁnd 1. ﬁzgn an this the Verifization on thie the ... day

i Decanber of 2002.
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T T _ Sub#s Casua] laboﬁbs intenanoe of Iive Cas ‘
L) | Iabour Registerﬁ val

N 1 @i g ihe otice 3
Rly. St g >.a8 well a3 in the Divy
Jodvationg ese

Soral offjee
es Qs Considereq necossarym ‘
| Te apolications Tecejiveq Should pe ¢
the Specifieq Period ang

e ac g@iled at the end of
e S0 VCLeNts prayo o S ately f
2ol line Casugy Laboun &»&PE’.Q:LQ&ILQQé) » f 1abou§p§zl;d;c§§ i;:fsrthe
o Me@rc Showing the")’gﬁ Place of
N ang whether the application is Couplete
C 0L the Statenent Should pe se v

;iinstrucvions

of Workin,
in ¢ 2Specia,
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o, Ihe-statenents
fey  WILThun the S€cond week o 4
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i | | - DRM(P)'s Office
» i ‘ Lumding R
o Lt ‘ .
”E/§7/II(C)LME/CL.CELL Dt.22~3-87

AAll-Way‘& WOrks~Subouddinates'éf Engg.beptt. S

. AL1PSubourdimtes of SeT Deptt,

# All Subourdinates of Elect. & Medical Deptts.
All SS/SM under LMG Oivision,

and others., . '

Sub :- Casual labour- Maintenance of ljive
'  both for openlin= and project,

casual register

i
i

<, ... _ in terms of Railway Roard's letter Nu.E(NG)II-78/CL/2
" -dated 4~3-87 endorsed under GM(P)/MLG's No.EAS7/0 Pt,IX(C) and
, E/57/1I(C) dt. 13-3-87 applicutions from both openlire and project
_ discharged casual labour are invited as Per enclosed proforma
, separately for project ard openline casual lahour for mainténanec
' of live openlire and project casual labour register who were
‘ discharged prior to 1-1-81 for want of further producti ve works
; etc, ' : e

-

' You are thereriore re: uested to circulate the

indtructions given in the enclosed form and also exhibit the same
| in the notice board far wide publicity. The last date of recéipt
P of applications is 31-3-87. ' '

This should ke treated as poS™ URCIINT

2 forms each in o S ..
! duplicate for openline ' ' _ g
' & project separately. K\’QJV\
, , , ) A\ o
- ; o for Livisional Rly.Manager (P) -
el Lo N.F. Rly, : Lumding . C

Copy to Secy., NFREU and NFRMU/Of all Branches of this Div,

s
4 2

oo *
. b

AR | - \f&\w\

tor Divisicnal Rly.Manag:
HeF. Rly. @ Lurd ing

for information and hecessary action please, '

\

i g




N.F.RAILWAY,

? NOTICE TO PROJECT CASUAL LABOURERS.

s . . The Casual Labourers who I d worked in N.i'.Railway as Project
" Casusl-Laboursrs before 1-1-sl and wzre discharged for want of
# further work or due to complatim of work, are hereby given m
opportunity to apply, if they so wish, to be considered for '
: inclusim in the seniority 1ist of Projuct Casual labour in pursu-.
.| ance to directims glven by the Hon'ble Supreme Court in the case
i of .Inder Pal Yadav & Others Vs. Jnion of India < O thers.

?_1,3;531‘,5 'They should submit their written representation with adequaty
i documentary proSf in this regerd so as to reach the conc erned
¢ Rallway bp4visional Maneger's Office om or before 3l..3-.87.

: ¢ 2, The applicatim should be sent by Registerai Post. to the

. Divisionnl Rallwgy Manager of thsg Division in the Territorial

T~ Jurisdicotim of which the person was initially engaged as Project

}  { Gamal Lebourer. 4 Copy thereof should also be sent to the Divisional
{ : Rallway Manager of the Divisim in the Territorial Jurisdictton of

_'. '+ the office from which the person was last discharged. “copy '
~should also be marked 4o the PWI/IOW ete. y under whom they. worked.

Lo
LTINS

e s

- 3" The applicatim s reaching ~ff8er 31-3-87 or tho se which are
¢ incomplete willl not be considared.

. 4 The epplicatim should contsin the following particulars
Y end .documents mentionsi below ¢«
e { I ey )

1, Neme :-
o 2+ Father&s name : .-

3¢ Datg of birth ;-

4. Permanent Address H.

S

5.:Present address : -
. ?‘} | . 6 Fducatim al Quelifications :-

W T :Personal narks of 1dentific ation : .

Y 8i 0ffice, department & place in which 1nd t1011 '
. . - b %ss;:

Iy

9. 0ffice,; deprrtment & pPlace from w ich f‘:
Date of ¥ dischsrge and reasong for thays

10,
AR
11. Whether employed at Present, and 1if so,q i
.12, Two attestai copy of Casual 1asbour Card}
of his casual labour service, sfould aced

13, %¥n attested copy of Phytograph and attes‘:t
| 3hould’ also nccompany tho applicatimn ;.
14, Any other re] evant information :

/-
for GENERAL M4NGER(F) ,
N.F.Rnailwany.

Fin
W% e
AWQ



‘under whisk whom they worked. .

If ‘ j2¥’ T™wo "attostad copies of cadual Lebour ca??;qg“any -

%. - The casual labourcrs wuo had worked in NeFesRailway ab
‘Open lino casual Labourers before 1.1481 and were discharged for
weant of further work or duc to completion of work, &fe hereby 7
given an opportunity’ to apply, if they so wish, to be “corisidered

for inclusion of their names in the Live casual Labour Register.
" ThHey should submit their written represcntation with™
adequate dogumentary gmaggf proof in this regard 80 as-to r'each
the concerned Railway nivisional Manager !'s office On or before

3133875

.‘1.}; - . —— . —

29  The application should be Sont by Registeréd Po st to the
nivisional Railway Manager of the nivision in the territorial
jurisdiction of which the person was iniitially engaged as ~

"}Open line casual Tabourer. A copy theroof should also beé soént

to the pivisional Railway Manager of the pivisioh %gﬁgng&terri_
torial jUrisdiction of tho officec fron which the peri a1 ast
disohargeds s copy chould als bo merked to the PWIZAIOW etowy

3 The applications reaching after 31.3+87 or those which are

incomplete will not be considcred.

4% The application should contain the following particulars
. and documents mentioned below :- -

s.  Name - -

2¢ Tather s name =

3e pate of birth = -

4.4 Pormancnt addrcss =

- 5. Presont address - o

b ¢+ Rducational qualifications - . .
7. Porsonal marks of identification - -
o O0ffico, departmint & plact in which -

initially ‘ongagod and datc. -
» 0ffice, departmofit & place from which -
finally dischagode - - -

”§§ 10¢ Dpate of dischargo and foasons for the sams - -

11+ Whethor crployed at present, and if so, details --

other proof of his casual labour %ﬁﬁf

9 w;‘)he Rye B
i@ 2, -.@ by

(4RGN
B A

) *,

' ”:. RN s'.‘; ot gt it & Gk
 for GENERALZSANAGER-(P)S
.N.E..B'-lz. LMﬁl-];ggoE‘:

dn/23387%



